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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL CENTRAL
ZONE BENCH, BHOPAL

Joint Committee Report in compliance with order passed on 01.07.2024 in
OA 154/2024(CZ) (Mohammad Arif vs. M/s Mahalaxmi Mines and others)

As per the order passed by the Hon'ble Tribunal, the inspection has been conducted
on 12.08.2024 by the following nominated members/representatives (Annexure
No. 1 to 4) in the Joint Committee:-

1. Representative nominated by Collector, Mauganj- Shri Ashok Kumar Ohri,
Additional District Magistrate, District- Mauganj (M.P.)

2. Representative nominated by Principal Secretary, Madhya Pradesh Government,
Mineral Resources Department- Shri S.M. Pandey, Regional Head, Directorate,
Geology and Mining, Regional Office, Rewa (M.P.)

3. Representative nominated by Madhya Pradesh Pollution Control Board, Bhopal-
Shri S.P. Jha, Regional Officer, M.P. Pollution Control Board, Rewa (M.P.)

4. Representative nominated by Executive Engineer, Water Resources, Rewa- Shri
Virendra Singh Khangar, Sub-Divisional Officer, Water Resources Department
District- Mauganj (M.P.)

ISSUE RAISED IN THE PETITION
1. M/s  Mahalaxmi Stone  Mine and Crusher Unit is illegally

operating amine in village Harraha , Gujran, Khasra No. 127, 128, 129,
130, 131,135 ,136 , 140/1, 140/2, 141, 142, 143, 144/1, 144/2, 145, 148/1/2 and
148/1/3 total area 6.134 hectares, Tehsil and District Mauganj.

2. Due to blasting and mine and crusher operation by M/s Mahalaxmi Stone Mine,

the structure of Kaduawan Dam located near the site is getting damaged and soil



flowing from the unit reaching towards the reservoir, silting is taking place in the
dam and the environmental quality of the dam water is getting affected.
DETAILS OF INSPECTION:-

M/s Mahalaxmi Stone Mines has been established on Khasra no.
127,128,129,130,131,135,136,140/1,140/2,141,142,143,144/1,144/2,145,148/1/2
and 148/1/3 of village Harraha Gujran, total area 6.134 hectares (Khasra of unit
Annexure-05), after obtaining necessary permission for mineral stone (making
gravel by mechanical action) from the following departments.

1. Letter issued by Gram Panchayat Harraha, Tehsil Mauganj dated 26.01.2019
and 26.11.2019 (Annexure No. 06)

2. Permission order letter No. 6069 dated 19.11.2019 issued by
Mineral/Mining Department, District, Rewa (Annexure No. 07)

3. Letter No. 1004 dated 27.07.2019 issued by Regional Head Mineral
Resources Department, M.P. Government Directorate of Geology and
Mining Regional Office Rewa for approval of mining plan (Annexure No.
08)

4. Letter No. 6106 dated 08.05.2019 issued by Divisional Forest Officer,
District Rewa (Annexure No. 09)

5. Letter No. 1225 dated 20.03.2020 issued by Executive Engineer, Upper
Purwa Municipal Division, Rewa. (Annexure No. 10)

6. Environmental Clearance Letter No. 590 dated 18.05.2021 by M.P. State
Level Environmental Impact Assessment Authority (SEIAA). (Annexure
No. 11)

7. Letter No. 51252549 dated 01/08/2024 issued by Government of India,
Ministry of Labor and Employment, Directorate General of Mines Safety,
Regional Office, Jabalpur (KPMO), (Annexure No. 12)



8. Letter issued by Central Ground Water Authority, New Delhi for ground
water extraction (Annexure No. 13)

9. Consent letter n0.113167 dated 06/08/2021 for establishment of mines by
Madhya Pradesh Pollution Control Board (Annexure No. 14)

10.Consent renewal letter n0.116304 dated 31/08/2022 for mines by Madhya
Pradesh Pollution Control Board (Annexure No. 15)

11.Establishment Consent Outward No. 15240 dated 01/09/2022 issued by
Madhya Pradesh Pollution Control Board for stone crusher to the unit
(Annexure No. 16)

12.Letter No. 1943 dated 01/09/2023 issued by Tehsildar, Tehsil Mauganj
District Mauganj stating that the distance from the bridge tank level of
Kaduawan Dam from the stone crusher of the unit is 125 meters in the east
and 108 meters in the west (Annexure. 17)

13.Consent to Operate Outward No. 15675 dated 11/09/2023 issued to the stone
crusher unit by Madhya Pradesh Pollution Control Board (Annexure No.
18).

14.Letter No. 1034 dated 18/03/2024 issued by Executive Engineer, Upper
Purva Canal Division, Rewa states that the crusher plant is located outside

the submergence area of the dam. Letter attached. (Annexure No. 19).

STATUS FOUND DURING INSPECTION:-

1. It is clear from the above documents provided by the unit to the committee that

the unit was established and found to be in operational condition after obtaining

necessary permission/no objection/consent from all the concerned departments.

2. The excavation of stone was being done by the unit in the approved mine area

only. Apart from the above, no illegal excavation and illegal storage was found.

3. The blasting work in the mine by the unit is done from time to time as per the

norms prescribed by DGMS (Directorate of Mine Safety) by entering into a
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contract with M/s Mishra Contractors, Proprietor Shri Deepak Mishra, an agency
registered with the Directorate of Mine Safety. The contract letter is enclosed as
Annexure No. 20

4. Letter No. E/CC/MP/22/752 (E 129316) dated 04/07/2024 issued by the Chief
Explosives Controller of Petroleum and Explosives Safety Organization,
Government of India to the blasting operator (M/s Mishra Contractors, Proprietor
Shri Deepak Mishra). (Annexure No. 21)

5. During the inspection, no mining work was found in the mine area nor was
blasting work done at the said time.

6. The distance from the mine area to the Kaduaavan Dam in case of full filling
was observed to be about 125 meters.

7. The overburden generated by excavation in the mine area was found to be
properly maintained.

8. It has been found that about 400-500 trees have been planted by the mine
manager in the mine boundary area and on both sides of the mine's and mine
transport road and on the outer side of the dug.

9. A cone model based modern stone crusher has been installed by the mine
manager within the mine area boundary.

10. The primary and secondary crushing chambers of the stone crusher and all
conveyor belts have been completely covered. A fog system machine has been
installed on the crusher's duck for air pollution control.

11. The mine manager has constructed a boundary wall on three sides of the
crusher, i.e., north, east and south.

12. The mine manager has installed water sprinklers for air pollution control at the
distribution points and boundaries of all conveyor belts.

13. During the inspection, the manager got the crusher started and the work of air

pollution measurement as per the prescribed standards and collection of ground
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water samples from Kaduaavan Dam and nearby areas was done by the Pollution
Control Board. The test results are in accordance with the prescribed standards.
(Annexure No. 22 and 23)

14. During the inspection, photographs of the geographical location of the site
were taken, which are enclosed. (Annexure No. 24)

15. The Committee found signs of storage of overburden generated from mining in
the past, outside the mining lease area, towards the reservoir in the north direction
of the lease area, about 40 x 40 meters, which was later removed from the said
place and back filled in the mine. At present, no overburden storage was found at

the site.

Recommendation of the Committee:-

After inspection of the site and scrutiny of documents, the Committee recommends

the following:-

1. M/s Mahalaxmi Stone Crusher and Mines and Crusher unit is being operated
only after obtaining permission and no objection from the concerned
departments.

2. Mining is being done in about 1.0 hectare in the western part of Aadan lease
area. Whose minimum distance from Kaduaavan Dam is 125 meters. Therefore,
blasting should be prohibited in this part of the lease area for the safety of the
dam and blasting should be prohibited up to 200 meters from the dam (stop
dam).

3. The overburden generated from the mining process should not be stored outside
the lease area and the overburden dump should not be done in the northern part

of the mine towards the dam/reservoir.



4. In order to prevent soil erosion in the event of heavy rainfall in the ditch made
for stone feeding in the stone crusher unit, a retaining wall of at least 10 feet
should be built in the northern direction towards the reservoir.

5. The stone dust generated from the crusher unit should not be stored at a height
of more than 6.0 meters.

6. Intensive plantation should be done in coordination with the Water Resources
Department in the private land available towards the north of the lease area.

7. QOutside the boundary area of the mine and crusher and between the Kaduaavan
Dam, there is land of other lease holders, on which some amount of overburden
due to excavation by the mine manager had accumulated in the land of the said
other land owners, which was removed and stored in our own land and it was
directed that under no circumstances any type of waste from the mine and
crusher should be stored in the land of other land owners outside the lease area.

8. The unit manager was directed by the committee that the excavation and
blasting work in the mine should be done as per the prescribed standard limit so
that the dam constructed by the Water Resources Department and the natural

structures around it are not adversely affected.
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leened raised in this application is illegal mining being undertaken by Respondent No.7 in an ecologically

fragile area with the potential to endanger the life of the local residents, The Respondent No.7 is illegally and
continuously undertaking Mining, Quarrying and blasting operations in close proximity to Kaduavan Dam in
Mauganj Tehsil of Mauganj District, which is compromising the structural integrity of the Kaduavan Dam and
causing irreversible environment damage to Kaduavan water reservoir, It is submitted that nearby villagers
have approached local authorities several times and have apprised them about the seriousness of the issue.
We geem it just and proper 10 call a report on the matter in issue in present Original Application, from a Joint
Committee consisting ofi-

i, One representative from Principal Secretary, Department of Mining, (M.P.).

One representative from Member Secretary, Madhya Pradesh Pollution Control Board.
iii. District Magistrate, District-Mauganj, Madhya Pradesh, .

jv. Superintendent Engineer (lrrigation), District-Mauganj, Madhya Pradesh.

The Committee is directed to visit the place and submit the factual and action taken report within six weeks.
The State PCB will be the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee through email at ngtczbbho-mp@gav.in o
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State Environment Impact Assessment Authority, M.P.
(Ministry of Environment, Forest and Climate Change, Government of India)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5, Arera Colony
Bhopal - 462016
visit us http://mww.mpseiaa.nic.in
Email : mpseiaa@gmail.com
Tel.: 0755 - 2466970, 2466859 —
Fax:0755- 2462136

No. S~ 9o JSEIAAI 2|

Date : jgs—' 7,}

To, _
M/s. Mahaluxmi Mines and Stone Crusher,
Village - Bilawal, Post - Atela Khurd,

- Tehsil & Dist. Charkhi Dadri, Haryana

Sub:- Case No. — 6722/2019 Prior Environment Clearance for Stone Quarry (opencast manual/semi
mechanized method) in an area of 6.1340 ha. for production capacity of 1,39,497 cum per
annum at Khasra No. 127, 128, 129, 130, 131, 135, 136, 140/1, 140/2, 141, 142, 143, 144/1,
144/2, 145, 148/1/2, 148/1/3 at Village - Harrai Gujran, Tehsil - Mauganj, Dist. Rewa (MP) by
M/s. Mahaluxmi Mines and Stone Crusher, Village - Bilawal, Post - Atela Khurd, Tehsil & Dist.
Charkhi Dadri, Haryana.

This has reference to your letter received in SEIAA office on 24.12.2019 and subsequent letters
seeking Prior Environmental Clearance for the above project under the EIA Notification, 2006. The
proposal has been appraised as per prescribed procedure in the light of provisions under the EIA
Notification, 2006 on the basis of the mandatory documents enclosed with the application viz., the
Form - I, Form-ll, Pre-Feasibility Report, DSR, ToR and subsequently submission of EIA, Public
Hearing and the additional clarifications furnished in response to the observations of the State Expert
Appraisal Committee (SEAC) and State Environment Impact Assessment Authority (SEIAA)

constituted by the competent Authority.

Il. It has been noted that the proposal is for Stone Quarry in an area of 6.1340 ha. at Khasra No.
127, 128, 129, 130, 131, 135, 136, 140/1, 140/2, 141, 142, 143, 144/1, 144/2, 145, 148/1/2,
148/1/3 at Village - Harrai Gujran, Tehsil - Mauganj, Dist. Rewa (MP). There is no National
Park/Sanctuary within 10 Km radius. It lies at geographical co-ordinates at latitude 24°32'37.75" to
N24°32'49.93"”N and longitude 81°50'02.44" to E81°50'12.36"E as per mining plan. Mining Plan is
approved by DGM, M.P. Vide Letter No. -1004/Ma.Flan./Na. Kra./2019, dated 27.07.2019.

The proposed project is for production capacity 1,39,497 cum/year of Stone Quarry. The mining
will be carried out by opencast semi mechanized method. The total water requirement is 30.54
KLD (1.8 KLD for Domestic use + 6.24 KLD for Dust suppression + 22.5 KLPD for Green Belt).
The water requirement will be met from drinking purposes proposed and will be made available by
hiring tankers from nearby villages. The public hearing was conducted at Mine Site Village - Harrai
Gujran, Tehsil - Mauganj, Dist. Rewa (MP) on 07.10.2020, under the Chairmanship of Upper
Collector, Rewa.

lil. The project has been considered in accordance with the provisions of the EIA notification issued
by the Ministry of Environment & Forests vide S.0. 1533 (E), dated 14th September 20086.
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Impact Assessment Authority (S
and decided to accept the re

EIAA) considered the case in its 674! meeting dtd. 07.04.2021
commendations of 497" SEAC meeting dtd. 05.04.2021.

. ; production capacity of 1,39,497 cum per
annum at Khasra No. 127, 128, 129, 130, 131, 135, 136

14412, 145, 148/112, 1481113 at Village - Harrai Guj
the lease period to M/s. Mahaluxmi Mines and St
Khurd, Tehsil & Dist. Charkhi Dadri,

specific conditions as recommended by SEIAA &
Conditions.

; , 14011, 140/2, 141, 142, 143, 1441,
ran, Tehsil - Mauganj, Dist. Rewa (MP) for
one Crusher, Village - Bilawal, Post - Atela
Haryana, subject to the compliance of following
SEAC and subsequent Standard

A. Specific Conditions

1.

10.

1.
12.

13.

14
15.
16.

Before commencing any mining activity fencing shall be carried out all around the lease area. Proper
watch and ward arrangements should be made with installation of signage at 4 corners of the lease area
to avoid any untoward incident in

volving public and animals by the PP.

Lease agreement shall he carried out before execution of mining cperation.

Plantation programme as mentioned in EIA/EMP and presented during presentation in SEIAA & SEAC
shall be followed in content and spirit.

PP shall demarcate a barrier zone of 7.5 m as no mining zone in the periphery of mining lease area and
develop a green belt. Three rows plan

tation shall be carried out in the greenbelt area in current year with
Proper watering arrangement.

PP shall ensure that existing trees not to be uprooted within the ML area.

PP will plant 3 years old 11050 saplings of suitable tree s

pecies i.e. Mango, Pipal, Neem, Bargad,
Drumstick, Jamun, Imli Amaltas, Kachnar,

Kadam, Palash, Sal etc. will be planted in first three years

The mining operation shall be restricted to above ground water tabl

the ground water table. In case of working below the ground water
Water Board shall be obtained.

PP shall ensure to comply with the conditions mentioned

dated 17.06.2019 and shall submit compliance report with p|
SEIAA.

Before commencing the mining activity, site demarcation should be done leaving 250 m. from HFL of the
dam as a “no mining zone". The demarcation should be done by the Revenue Officials in the presence of
Mining Officer, Rewa.

€ and in no case it should intersect
table, approval of the Central Ground

in Divisional Commissioner Rewa meeting
hotograph to the Collector Rewa and copy to

The overburden and waste will be stacke

d within ML area and simultaneously backfilled in the mined out
area where plantation will be raised on it. -

PP shall ensure that waste material shall not be stacked long time in L area,
No overburden will be dumped outside the mine lease area.

Regular water quality monitoring shall be carried out by PP before discharging it into the nearby
agriculture fields from authorized laboratories in consdultation with Regional Officer, MPPCB. Regular air
and noise quality monitoring shall also be carried out from authorized laboratories in consultation with
Regional Officer, MPPCB at regular intervals.

PP shall ensure the generation of employment o
Payments of wages to the workers shall be don

Proper infrastructure with sh

laborers. A provision shou
water facility.

Pportunities nearby Village on priority basis.

e in consonance with the provisions in the labour laws.

elter, drinking water, toilet and first-aid facilities shall be provided for the
Id be made to construct a pakka rest shelter along with toilet and drinking

——
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17. PP_s‘houId also carry out regular sprinkling in the mining lease area to arrest dust emission from mining
activities affecting the nearby agriculture fields.

18. Mining shall be limited to the area as shown in surface plan and as per the approved mining scheme.
19. PP shall ensure the proper water supply arrangements for plantation especially in the summer season.

20. PP shall ensure proper implementation of plantation, dust suppression, construction of approach road
and maintenance of existing pakka road as part of Environmental Management Plan. Additional budget
provision shall be made as part of EMP.

21. PP must ensure the implementation of compliance of the commitment made in Public Hearing in addition
to these following activities with separate budget provision under CER as committed:-

* Upgradation of govt. school building and construction/repairing toilets & boundary walls etc.
gowvt. school at village Haraigujran.

% Upgradation of Anganwadi Centre and provision of basic services such as drinking water,
toilet, etc. at village Haraigujran

“ Distribution of masks and sanitizers to villagers and conducting an awareness program
through Panchayat for the Protection from the spread of Coronavirus (COVID 19 Pandemic)
at village Haraigujran

% Development of grassiand using prosopis seeds on governmeni waste iand at village
Haraigujran
% Repairing & maintenance of Village Roads (750*3 mtr) at village Haraigujran.

PP shall ensure contribution of funds on behalf of village under Jal Jeewan Mission in
consultation with Janpad Panchayat and PHED. PP shall give preference to develop/provide
infrastructural facilities in schools or aanganwadies of above villages. The modification to the
above activities can be made with the permission of the district administration and need based
activity for the development of nearby villages shall be implemented by PP in consultation with
the District Collector and Gram Panchayat.

22. PP should ensure to submit half yearly compliance report, Plantation and CER activity report along with
photographs of all activities in MP-SEIAA. If PP is failed to upload or submit two consecutive half yearly
compliance reports of EC conditions to concerned authority (SEIAA and Regional Office,
MoEF&CC,Gol,Bhopal) than prior environmental clearance issued to PP will automatically be treated as
cancelled/ revoked as per OM No. 930/SEIAA/2019 dated 30.05.2019 issued by MPSEIAA.

B. PRE-MINING PHASE:
23. The lease boundary should be clearly demarcated at site with the given co-ordinates by pillars.

24. Necessary consents for proposed activity shall be obtained from MPPCB and the air / water pollution
control measures have to be installed as per the recommendation of MPPCB.

25. Authorization (if required) under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 should be obtained by the PP if required.

26. PP will also carry out fencing all around the lease area.

27. If any tree uprooting is proposed necessary permission from the competent authority should be obtained
for the same.

28. For dust suppression, regular sprinkling of water should be undertaken.

29. Haul road and shall be compacted on regular interval and transport road will be made pucca (tar road)
and shall be constructed prior to operation of mine.

30. PP will obtain other necessary clearances/NOC from respective authorities.
31. Slope stability study shall be carried out before commencing the mining activities.

32. Reject stone shall be sold only after approval of the State Government as per the prevailing rules &
regulations.

C. MINING OPERATIONAL PHASE
33. No overcharging during blasting to avoid vibration.
34. Controlled and muffle blasting shall be carried out considering habitation northern side of the lease.

Case no. 6722/2019 3of8
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35. Working height of the loading machines shall be compatible with bench configuration.
36. Slurry Mixed Explosive (SME) shall be used instead of solid cartridge

37. No explosive will be stored at the mine site.

38. No intermediate stacking is permitted at the mine site

39. No dump shall be stacked outside the |ease area.

40. Overhead sprinklers shall be provided in mine.

41. Cone Crusher shall be erected 100 m away from the road.

42. Curtaining of site shall be done through thick plantation all around the boundaries of all part of lease. The
proposed plantation scheme should be carried out along with the mining and PP would maintain the
plants for five years including casualty replacement. Initially, dense plantation shall be developed along
the site boundary (in three rows) to provide additional protection in one year only.

43, Peripheral plantation all around the project boundary shall be carried out using tall saplings of rniln imum 2
meters height of species which are fast growing with thick canopy cover preferably of perennial green
nature. As proposed in the landscape plan & EMP a minimum of 9200 trees shall be planted on barrier
zone, backfilled area and along the transportation route.

44 Transportation of material shall be done in covered vehicles.
45, Transportation of minerals shall not be carried out through forest area.

46. The OB shall be reutilized for maintenance of road. PP shall bound to compliance the final closure plan
as approved by the IBM.

47. Garland drain and bund along with settiing tank will be maintained in the boundary side and around dump
to prevent siltation of low lying areas and in rush of water into the mine. The size of the drain will be
1230M X 1M X 1M. The settling tank will be 04 in number of size Smx 2m x 2m.

48. All garland drains shall be connected to settling tanks through settling pits and settled water shall be
used for dust suppression, green belt development and beneficiation plant. Regular de-silting of drains

and pits should be carried out.

49, For dust suppression over head sprinkler shall be provided while on transport road for dust suppression
tankers shall be provided.

50. Appropriate and submitted activities shall be taken up for social up-liftment of the Region. Funds
reserved towards the same shall be utilized through Gram Panchayat. Further any need base anc
appropriate activity may be taken up in coordination with local panchayat.

51. PP will take adequate precautions so as not to cause any damage to the flora and fauna during mining
operations.

52. The commitments made in the public hearing are to be fulfilled by the PP.

53. Fund should be exclusively earmarked for the implementation of EMP through a separate bank account

54. PPE’s such as helmet, ear muffs etc should be provide to the workers during mining operations.

D. ENTIRE LIFE OF THE PROJECT

55. In the proposed EMP, capital cost is Rs. 46,76,828 Lakh is proposed and Rs.25,16,570 Lakh /year as
recurring expenses.

56. The environment policy of the company should be framed as per MoOEF&CC guidelines and same should
be implemented through monitoring cell. In case the allocated EMP budget for mitigative measures to
control the pollution is not utilized fully, the reason of under utilization of budgetary provisions for EMP
should be addressed in annual return.

57T.A separate bank account should be maintained for all the expenses made in the EMP activities by PP for
financial accountability and these details should be provided in Annual Environmental Statement
E. Standard Conditions
1. Valid postal address of the PP with e-mail details.

2. Any change in the corressondance address be duly intimated to all the regulatory authority within 30 days of
such change.
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GPS coordinate of the mine lease area be reflected in the EC for the ease of monitoring
A display board with following details of the project is mandatory at the entry to the mine.
a) Lease owner's details; Name, Contact details etc.
b) Mining Lease area of the project (in ha.)
c) Production capacity of the project.

5. All activities / mitigative measures proposed by PP in Environmental Impact Assessment and approved by
SEAC must be ensured.

6. All activities / mitigative measures proposed by PP in Environmental Management Plan and approved by
SEAC must be ensured.

7. Al parameters listed in Environmental Monitoring Plan approved by SEAC must be monitored at approved
locations and frequencies.

8. Blast vibrations study shall be conducted and submitted to the Regional Office, MoEF, Gol, Bhopal and MP
PCB within six months. The study shall also provide measures for prevention of blasting associated impact
on nearby houses and agricultural fields.

9. Controlled blasting techniques with sequential drilling shall be adopted. The blasting shall be carried out in
the day time only.

10. Slope of the mining bench and uitimate pit limit shall be as per the mining scheme approved by Indian
Bureau of Mines.

11. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional Office,
MoEF, Gol, Bhopal and MP PCB within 5 years in advance of final mine closure for approval.

12. No change in the calendar plan including excavation, quantum of mineral and waste shall be made.

13. Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the
Environmental Clearance given by SEIAA will stand cancelled.

14. Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.
15. The transportation of the minerals extracted from the mining area shall be limited to day hours time only.

16. Maintenance of near by local roads through which transportation of minerals are undertaken shall be carried
out by the company regularly at its own expenses. The roads shall be black topped.

17. Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection
of dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick
plantations of native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by
retaining walls.

18. Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at regular intervals
to arrest silt from being carried to water bodies. Adequate number of check dams and gully plugs shall be
constructed across seasonal/ perennial Nallahs, if any, flowing through the ML area and silts arrested. De-
silting at regular intervals shall be carried out.

19. The project proponent will ensure necessary protection measures around the mine pit, waste dumps and

. garland drain.
20. Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be

utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil
shall be separately stacked for utilization later for reclamation and shall not be stacked along with over

burden.

21. Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active for long
period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum
10 m and overall slope of the dump shall not exceed 350. The OB dump shall be backfilled and shall be
scientifically vegetated with suitable native species to prevent erosion & surface run off.

22, Monitpr_ing and management of rehabilitated areas shall continue until the vegetation becomes self-
sustaining. Compliance status shall be submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB on
six monthly basis,

23. Green belt development shall be carried out considering CPCB guidelines including selection of plant
species a_nd in consultation w!th the local DFO / Agriculture Deptt, Herbs & shrubs shall also form a part of
afforestation programme besides tree plantation. The company shall involve local people for plantation
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~  programme. Details of year wise afforestation programme including rehabilitation of mined out area shall be
submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB every year.

24. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for transportation of
minerals and others shall have valid permissions as prescribed under Central Motor Vehicle Rules, 1989
and its amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine matters escape during the course of transportation. No overloading
of minerals for transportation shall be committed. The trucks transporting minerals shall not pass through
wild life sanctuary, if any in the study area.

25. Four ambient air quality-monitoring stations shall be established in the core zone as well as in the buffer
zone for RSPM, SPM, SO2, NOx monitoring. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board. The
monitored data for criteria pollutants shall be regularly up-loaded and displayed on the company’s website.

26. Data on ambient air quality (RPM, SPM, S02, NOx) should be regularly submitted to the Regional qfﬂcg,
MoEF, Gol, Bhopal and the State Pollution Control Board / Central Pollution Control Board once in six

months.

27. Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in MoEF
notification no. GSR/826(E) dtd. 16.11.09.

28. Fugitive dust emissions from all the sources shall be controlled. Water spraying arrangement on haul r'oag!s,
loading and unloading and at transfer points shall be provided and properly maintained. The dust emission
shall be monitored regularly as per norms and records to be submitted to the Regional Office, MoEF, Gol,
Bhopal and MP PCB regularly.

29. Measures shall be taken for control of noise levels below 75 dBA in the work environment. Workers engaged
in operations of HEMM, etc., shall be provided with ear plugs / muffs and health records of the workers shall
be maintained.

30. Rain water harvesting shall be undertaken to recharge the ground water source. Status of implementation
shall be submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB within six months and thereafter
every year from the next consequent year.

31. Regular monitoring of ground and surface water sources for level and quality shall be carried out by
establishing a network of existing wells and constructing new piezometers during the mining operation. The
monitoring shall be carried out four times in a year i.e. pre-monsoon (April-May), monsoon (August), post-
monsoon (November) and winter (January) and the data thus collected shall be regularly sent to Regional
Office, MoEF, Gol, Bhopal, MP PCB, Central Ground Water Authority and Regional Director, Central Ground

Water Board.

32. The waste water from the mine if any, shall be treated to conform to the standards prescribed under GSR
422 (E) dated 19th May, 1993 and 31st December, 1993 or as amended from time to time. The oil and
grease trap shall be installed for the effluents generated from the workshop, if any, before discharging into
the natural stream. The discharged water from the tailing dam, if any shall be regularly monitored and report
submitted to the Regional Office, Ministry of Environment & Forests, Gol, Bhopal, Central Pollution Control
Board, and the State Pollution Control Board.

33. Hydro-geological study of the area shall be reviewed by the project proponent annually. In case adverse
effect on ground water quality and quantity is observed mining shall be stopped and resumed only after
mitigating steps to contain any adverse impact on ground water is implemented.

34. Occupational health check up for the workers-including identification of work related health hazards, training
on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out.
Periodic monitoring for exposure to respirable mineral dust on the workers shall be conducted and records
maintained including health records of the workers. Awareness programme for workers on impact of mining
on their health and precautionary measures like use of personal equipments etc. shall be carried out
periodically. Review of impact of various health measures shall be conducted followed by follow up action
wherever required. It should be made available for inspection whenever asked. Necessary funds for this also
should be earmarked.

35. Project Proponent shall ensure appropriate arrangement for shelter and drinking water for the mine workers.

36. Persons working in dusty areas shall be provided with protective respiratory devices and they shall also be
imparted adequate training and information on safety and health aspects.
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37. Commitment towards CSR have to be followed strictly.
. Special m
38. Special measures shall be adopted to prevent the nearby settiements from the impacts of mining activities.

T i s ot o o th il Cif, NoEF. Gl Bhopl an P PGB rgarang it
(and developmEnt Watk. Pproval of the project by the concerned authorities and the date of start of

40. The ne :

in sepacr:?:igcf)uunrgsaiz F;?];?ﬁg?itg gnallltkgpft fortinwronmental protective measures which should be kept
; erted for o i i
the Regional Office, MoEF, Gol, BHionel and ME PCBt.ar purpose. Year wise expenditure shall be reported to

41. ;hecsrt:gllo?al Oﬁ‘t'lce. MoEF, Gol, Bhopal and MP PCB shall monitor compliance of the stipulated conditions.

4 plete set of c{ocume_nts including Environment Impact Assessment Report, Environmental
anagement Plan, Public hearing and other relevant documents should be given to Regional Office, MoEF,
Gol, Bhopal and MP PCB.

42. A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the Local
Bodies, Panchay_at and Municipal Bodies, as applicable, in addition to the relevant officers of the
Government who in turn has to display the same for 30 days from the date of receipt.

43. The Project Proponent shall advertise at least in two local newspapers widely circulated, one of which shall
pe in t_he vernacular language of the locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a copy of the clearance letter is
available with the State Pollution Control Board and also at web site of the State Level Environment Impact
Assessr_nent Authority (SEIAA) website at www.mpseiaa.nic.in and a copy of the same shall be forwarded to
the Regional Office, MoEF, Gol, Bhopal.

44. The project proponent has to strictly follow directions/guideline issued by the MoEF, Gol, CPCB and other
Govt. agencies from time to time.

45. Action plan with respect to suggestion/improvement and recommendations made and agreed during public
hearing consultation shall be submitted to the Regional Office, MoEF, Gol, Bhopal, MP PCB and to the
competent authority of the State Govt. within six months.

46. The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental
clearance terms and conditions in hard and soft copy to the Regulatory Authority on 1st June and 1st

December of each calendar year.

47. The SEIAA of M.P. reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the provisions of the
Environmental (Protection) Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a time bound and satisfactory manner.

48. These stipulations would be enforced among others under the provisions of Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and control of Pollution) Act 1981, the Environment (Protection)

Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006.
49. The Ministry or any other competent authority may alter/modify the conditions or stipulate any further
condition in the interest of environment protection.

. 50. Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

51. Any appeal against this prior environmental clearance shall lie with the Green Tribunal, if necessary, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

52. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives,
Fire Department, Civil‘ Aviation Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 efc. shall be obtained, as applicable by project proponents from the respective competent authorities.

53. The Pproponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM, SO2, NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain,

7o0f8
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« 54. The environmental stat i
| f ement for each financial year ending 31st March in Form-V as is mandated to be

o |

submitted by th i
Envimnmen!t{ (P?O?Q{%C;)Pﬁ?gnqu to the concerned State Pollution Control Board as prescribed under the
S, 1986, as amended subsequently, shall also be put on the website of the

company along with the st i 4
of MoEF. atus of compliance of EC conditions and shall also be sent to the Regional Office

g b)(’ff(

(Shriman Shukla)
Member Secretary

Endt No. | SEIAA/21 Dated:
Copy to:- '

1.

Z:

8.

9

Addtional Cheif Secretary, Department of Environment, Government of Madhya Pradesh,
Mantralaya, Bhopal.

Secretary, SEAF:, Research and Development Wing Madhya Pradesh Pollution Control Board,
Paryavaran Parisar, E-5, Arera Colony Bhopal-4620 16

Member Secretary, Madhya Pracesh Poliution Contro! Board, Paryavaran Parisar, E-5, Arera
Colony, Bhopal-462016

Collector, District - Rewa (M. P.)
Divisional Forest Officer, District - Rewa (M. P.)

I.A. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi- 110 003.

Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link
Road No. 3 Ravi Shankar Nagar, Bhopal-462016.

Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills, Bhopal —
462002.

District Mining Officer, District - Rewa (M. P.).

10.DEO, SEIAA, for update on website.
11. Guard file.

s

(Alok Nayak)
Officer-in-Charge
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Ministry of Labour & Employment
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Directorate General of Mines Safety
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NO: §1252549|NZ/Jabalpur Region|Perm|2024[266320 Date: 01/08/2024

f

From

Director of Mines Safety, JABALPUR REGION, NORTHERN ZONE GHAZIABAD UTTAR PRADESH

To

Shri Rajender Singh(Nominated Owner)

Harai Gujran Stone Mine(6.134 Ha)(Mine code:51252549) of M/s Mahalaxmi Mines & Stone Crusher,

Jui Khurd-65.Bhiwani ,JJui Khurd,Haryana Pincode.no.127030

Qub:Authorization under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 to Shri Dharmendra,
. $Harkesh Choudhary, possessing foreman Certificate of Competency under MMR, 1961 to work as
Manager of Harai Gujran Stone Mine(6.134 Ha) village- Harai Gujran, Mauganj, Dist-Rewa (M.P ),(Mine
code:51252549) of M/s Mahalaxmi Mines & Stone Crusher.

Sir,
Please refer to your letter No. Nil dated 05.06.2024 and online application id 266320 dat

above subject.

ed 12.06.2024 on the

The matter has since been considered on the basis of information furnished by you and the enclosures

submitted therein, on the above subject.

In exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of
Mines Safety) under Regulation 34(6) of the Metalliferous Mines Regulations, 1961, and by virtue of the
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines
Safety) under Section 6(1) of the Mines Act, 1952, I hereby authorise Shri Dharmendra, S/o Harkesh
Choudhary, possessing Mine Foreman Certificate of Competency to work as Manager of Harai Gujran Stone
line(6.134 Ha)(Mine code:51252549) of M/s Mahalaxmi Mines & Stone Crusher, subject to the following

conditions to be strictly complied with:
(1) Manager shall not take up any appointment in any capacity whatsoever in another mine.

(2) The average daily employment of persons at the mine shall not exceed 75 in all in the mine and no
underground workings are made.

(3) The manager shall personally inspect and supervise the working of the mine daily, where by reason of
abscpce or for any other reason, the manager is unable to exercise daily personal, suiwr\ ision, a person
holdmg a valid Foreman’s or Manager’s Certificate shall be authorized to act as Manager of the mine in
compliance with Regulation 34(7)(a)(]) and if no such qualified person is available, the mine workings
shopld be kept suspended during such absence of the Manager. Attention is drawn to Regulation 34(7)a) and
(bJ_ in respect of the period of authorization permitted, intimation of authorization to Director General of
Mines Safety, Dhanbad and the undersigned etc.

4) The agprecate 57 of i ; :
ih; I':u. aggrtgalg horsF: power of the machinery used in the mine shall not exceed 500, including not more
n two excavators with total horse power not exceeding 200, are deployed at the mine.
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) '1eqpate number of Mining Mates shall be appointed to carry out effective supervision in the mine.
~
¢ (7) No deep hole blasting shall be done in the mine.
(8) The total amount of explosives used per day in such workings shall not exceed 100kg.

(9) No underground workings shall be made. No mining operations shall be conducted beyond day light
hours.

(10) No ore dressing/handling/processing plant shall be attached to the mine.

(11) On or before the 20th day of February in every year. Owner/agent or Manager shall submit Annual
Return in respect of the preceding calendar year online through https://dgms.gov.in.

(12) Airborne dust sampling as provided in Regulation 124(3)(a) and determination of respirable dust content
of the samples and quartz content (free silica) as provided in Regulation 124(3)(a) shall be done at the mine.

(13) The above authorization shall stand cancelled as soon as the person to whom it is being granted leaves
the service at the mine under reference. Intimation about the manager as a result of his Transfer/Ti ermination
of Service/ Resignation shall also be submitted in Form [ of the First Schedule immediately.

(14) If at any time any one of the conditions, subject to which this authorization has been granted, is violated
or not complied with, this authorization shall be deemed to have revoked with immediate effect.

(15) In the event of any change in the circumstances connected with this permission, intimation thereof shall
be sent to this Directorate. :

under the Regulations mentioned above and without

(16) This permission is being issued specifically
be or may become applicable at any time.

prejudice to any other provisions of law, which may
(17) This permission may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

(18) This authorization shall remain valid for one year from the date of issue of this letter or validity of
medical certificate of candidate or validity of lease granted by competent authority, whichever is earlier.

Please acknowledge receipt of this letter.

{our Faithfully

F
f

Ly
I

s e A

ASHOK KUMAR (DIRECTOR - JABALPUR REGION)
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Government of India

Ministry of Jal Shakti

Department of Water Resaurces,
River Development & Ganga Rejuvenation
Central Ground Water Authority
(et Tt 8 | WHTUT I7)
Certificate of Exemption for Ground Water Withdrawal
Project Name: Mahaluxmi Mines And Stone Crusher
Project Address: Village Harrai Gujran, Tehsil Mauganj, District Rewa
Viliage: " Harraigujran Block: ‘Mauganj
District: Rewa State: Madhya Pradesh
Communication Address: Mahaluxmi Mine And Stone Crusher, Village Harraigujran, Tehsil Mauganj, District Rewa, Maugan,
N .. AU = oe st Rewa, Madhya Pradesh - 486331 |
Address of CGWB Regional Office |Central Ground Water Board North Central Region, Block-1, 4th Floor, Paryawas Bhawan, Area Hills.
) Jall Road, Bhopal, Madhya Pradesh - 462011
1. | Application No.: |21-4/2323/MP/IND/2024 ‘5 Category: Semi Critical
B - (GWRE 2023)

3. Project Status: | Existing Project ' 4, Valid From 06/08/2024
5, Valid up %o " ;'I:i1l 'adt'n'e-'rénc'e td-bré\'.;l'sion'(s)' under which this exernption_ﬁas been obtained (subject to compliance to related

;conditions) or till any further crders issued by this authority; whichever is earlier.

B. " Ground Water Abstraction Permitied:

" Fresh Wétéf 3 saline Watér Dewatering Total
.hﬂ’!day P mifyear n'i’fday mPlyear mA/day mifyear mi/day m?*year

et
7. Exemption under Para 1.0 (v) of guidelines

This exemption letter is being issued under relevant provision(s) of extant guidalines.

The firm shall install digital water flow meter on all common outlet points and maintain the logbook.

on information provided by Lhe applicant, CGWA has nal verified the claim made by applicant. Any false information furnished’ vialaton by the appheant,

0, 3269(E) dated 24/09/2020.
blained on the basis of falsef fake document(s), the exemplion letler shall be deemed cancelled and extant penal provisions shall be

Thie cerlificale is sysiem generaled and based
shall invile lzgal action against him/her as per S.

If, at any stage, it is es@ blished that this exemption letler hasbeen o
applied on the fim. A
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This is an auto generated document & need not to be signed.

Term and conditions:

i. Al disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18711, SRR FTEW, ATRE S, 7€ Reet - 110011 / 18711, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: egwa-noe.gov.in
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LConsent Order
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Outwerd Mo 1136706082021

M/s. Mahaluxani Mines And Stone Crusher, e
KH NO 127,128,129,130,131,135, 136, 140/1, 14072, 141, 142, VILL HARRAI GUJRAN TEH
MAUGAN]J DISTT REWA.City : Harraigujran,

Dist : Rewa, Tal : Manganj, SIDC =, Latitude : 24.5436 Longltude : 81.8355

Subject:  Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution; Act.1974  ander

section 21 of the Air (Prevention & Control of Pollution) Act,1981

21 and last cormnmurscation recmived o0

Ref: Your Consent to Establish Application Receipt No. 1084003 Dr. 28/06/202
DL2740772021
% Without prejudice to the powers of this Board under secuon 25 of the Water (Prevesuon & Co P -

Act1974 under section 21 of the Air (Prevenuon & Control of Pollution) Act.19%1 and Vtil?'wi]'. reduc)
the said Acts in any way. this is to inform you that this Board grants Conscat (o Establish for seiung up of ety
No. 127, 128, 129, 130. 131, 135, 136, 140/1, 14072, 141, idB,iJS,IMi!_i-—‘«#].l-‘&il-’-&‘l=".T.‘.1-ié'~.a' 3. Village Harmu Gujres

Maugan), Distt: Rews, (M.P.)

FunIng

SUBJECT TO THE FOLLOWING CONDITIONS :-

Khasra No. 127, 128,129, 130,131, 135, 136, 140/1, 14002, 141, 142,143, 144/1 1442, 145, 148172148173

a. Location:
Village:Harrai Gujran , Tehsil: Mauganj Disw: Rewa, (M.P)
b. Mining Lease area: 6.1340 ha
¢. Product & Production Capacity: - B \
i Activity / Product | Qty / year
Mining of Stone Quarry 139,497 Cubic Meter Per Year.

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned adone
For this purpose you shall have to make an application to this Board in the prescribed proforma of least two months before the
cxpected date of commissioning of vour industry. The applicant shall not operate the unit without obtaiming consent for operaton

from the Board and shall not bring in 10 use any out let for the discharge of effluent and gaseous emission

Enclosures:-

* Conditions under Water Act

* Conditions under Air Act
* General conditions

CClo:-

1. District Mining Officer, (Mining Section), Collector office, Rewa Dist. Rewa (M.P) for informanon

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.

3 Regional officer, Regional office. MPPCB, Rewa (M.P.)

€ pviainront O Signature N}V rified = A s
#{f Legt ™ Digitally Signed b4 : A_ A
ra giShdeM%m%d ecretary
N ale: 06/08/2041 03:15:34 PM ACHYUT ANAND M
(Organic Authentication on AADHAR from UIDAI Server) _“ﬂ.: bB ;2‘?&5{,:

TPAY £ 189B2USLRF
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUT 10N) ACT 1974

'
all of the unil shall not exceed () ()

1 The daily quantity of effluent shall not exceed 180 K1Jday and sewage at out |
Kl/day

2. The applicant shall provide garland drain and setdling tank for the control of surface run off gener
during rains,

ated in the lease area

1. Sewage Treatment ;- The applicant shall provide septic tank and soak pit and maintain the same properly to achieve
following standards- '

pH Detween §5-90
Suspended Solds Not exceed 100 mg/!,
BOD \ Days 27°C Nt exceed 30 mgh

cOD Not exceed 250 mg/l.

4. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior _
permission of the Board shall be obtained. All authorized discharges shall be consistent with terins and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

S. Compilation of Monitoring data- Samples and measurements taken to meet the monitoring requirements specified above
shall be representative of the volume and nature of monitored discharge.

6. Recording of Monitoring Activities & Resuls-
The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

7. Disposal of Collzcted Solid waste-

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such 4 manner as 10
prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or
trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

3. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-
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1) Mine shall reat mine water to the extent that it should meet the quality of drinking water source quality standards. The treated nune

water should be used for beneficiation purposes such as plantation, irrigation ate
2) The mine management shall provide toilets for laborers along with septic tank and soak pit..
3) Mine management shall provide rain water harvesting arrungements

Consent No:CUE-51914
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! CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
i

1. Ambicnt air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF pazette notification no. GSR/A26(E). dated
16/11/09. Some of the parameters are as follows:

a Particulate Matter (less than 10 miccon) - 100 pg/m’® (PM, pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PMj s pg/m’ 24 hrs, basis)

¢. Sulphur Dioxide [SO;] (24 hrs. Basis) - 80 ug/m’

d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matiet generated due (0
transportation and internal movements.

5. Mine management shall take effective steps for extensive tree plantation of the local tree species within or around the
industry/unit premises for general improvement of environmental conditions.

6. Mine management in the current monsoon period shall ensure plantation of 100 nos of trees in and around the premise
and intimate the Board.

Additional Air condition:-

1) Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary.
2) Mine management shall construct and maintained pakka approach road from the mine site.
3} Fixed type of water sprinkle system shall be provided on haul road.
4) Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive enussion
j 5) Transportation shall be done through covered vehicle.
6) Transportation should not be done through forest area.
7) The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce the naise

Consent No:CTE-53936




GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the univ/unit premises sweeping, ¢1c. be disposed of( seientifically so as not to

couse anly nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal (o dumping
site. If required,

2. The applicant shall allow the stafT of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
5 rd& To inspect raw material stock, manufacluring processes, reactors. premises €(¢ 10 perform the tunctions of the
aurd.

b. To enter upon the upplicant’s premises where an effluent source is located or 10 which any records ure requir ed 10
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required (0 be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

¢. To sample at reasonable times any discharge or pollutants.

1. This consent/authorisation is transferable, in case of change of ownership/manage ment and addresses of new
Owner/partner/Directors/proprictor should immediately apply for the same.

4. _T!\c issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State ot local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, {981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

&. Balance consentauthorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Aar Act

9. After notice and opportunity for the hearing. this consent may be modificd, suspended or revoked by the Board in whole
or in part during ifs term for cause including, bul not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts,

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necassary action will be initiated apainst the industry.

Additional condition:-

1. Mine management shall perform the mining activity as per the approved mining plan.

2. Mine management shall provide clear lease demarcation pillars with latitude longitude.

3. Rain water harvesting shall be undertaken to recharge ground water source. In case any adverse cffect on ground
water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps 1@
restore the same.

4. The Mine Management shall construct Garland drain all around the mine with stone pitching all around . and with
settling tank. Sedimentation pits shall be constructed at the comers of the garland drains and de-silted at regular
intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion, Sump capacity shall also provide
adequate retention period to allow proper settling of silt material.

& ‘The minc management shall regularly monitor the ground and surface water (if any) in and near the core zone for
contamination and depletion due to mining activity ond maintain the records.

6. The minc management shall take preventive measures to control fugitive emission from all the sources, Water
spraying arrangement on haul roads. loading, unloading nnd a1 wransfer points shall be provided and properly
maintained.

7. Top soil/solid waslc shall be stacked with proper slope and adequate safeguards; it shall be utilized tor backfilling

(Wherever applicable) for reclamation an ‘r::lp‘.il}:luell'mppi@‘tﬂﬂl.bnul arca. Top soil shall be sepurately stucked for
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hinlogfm! reclamation and shall not I;e Sli-lck;ﬂ_ along with over burden.
' 8. The minc management shall stack the over burden at earmarked dump site(s) only Keeping maximurm height of
1 and scientifically vegetated

dump as 20 m and overall slope as 35° filled. The Over Burden dumps shall be backfille
with suitable native species (o prevent erosion and surface runoff. : o

0. Controlled blasting should be practiced with the use of delay detonators and only during daytme THABIAPRES
measures for control of ground vibrations and to arrest the fly rocks and boulders should be :mpkmcn!td

10. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms
Vehicles used for transporting the mineral should be covered with tarpauliny and optimally e

11. The mine Management shall submit environmental statement for the previous year ending 315t March on of BE
30th September every year to the Board.

12. Mine management shall provide fencing all around the lease area Lo prevent accident hazard due 1o open pits.

13. The mine management shall comply with the conditions of Environmental clearance pertaining to pollution control
pments like Helmets. Boots. Gloves, Masks, and Earplug ctc. 10

14. The mine management shall provide the safety equi
workers & ensure that workers will use them during mining activity. .

15. The mine management shall take preventive measures 10 protect the trees and ensure minimum cutting of trees in the
mining arca.

16. The mine management shall ensure the compliance of conditions of environm

17. The minec Management shall comply with all the relevant Acts/Rules, directions, gui
/MPPCB from time to time as required and, if applicable.

ental clearance.
de lines issued by MoEF /CPCB

For and on behalt of
M_P. Pollution Control Board

AV Ny

c : on L IDAS
SoiE |

ot aity & gor o b Snching e

TPAV # 189B1USLRF

(Organic Authentication on AADHAR from UIDAI Server) AcmT \\1:u\|:enr L\i:‘I?-HRA
I Secretary
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Consent Order M.P. I’lalltltifan Control ﬁtrzrd
) E-5, Arera Colony
Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

CCA-Fresh CONSENT NO: *** PCB ID: 140976
"!}'.'-'-:-'_u: \_-.-:-'_‘{ _:'_:;: 15 0o/ 24 n
To,
The Occupier,
M/s. Mahal i d Stone Crusher
KH NO 127.128,129,130,131,135, 136, 140/1, 140/2, 141, 142,, VILL HARRAI GUJRAN TEH
MAUGANJ DISTT REWA,

City : Harraigujran,
Dist : Rewa, Tal : Mauganj, SIDC : Not In SIDC, Latitude : 24.5436 Longitude : 81.8355
Subject:  Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act.] 974 under section 2!
of the Air (Prevention & Control of Pollution) Act,1981
R=f: Your Consent to Operate Application Receipt No. 1086761 Dt. 26/08/2021 an
; Dt.14/09/2021

d last communication received on

ts and existing rules therein.

s been considered under the aforesaid Ac 1
f the terms & conditions,

With reference to your above application for consent to operate ha
to 31/08/2022, subject to the fulfillment o

The M. P. Pollution Control Board has agreed to grant consent up
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: KH NO 127,128,129,130,131,135, 136, 140/1. 140/2, 141, 1
DISTT REWA . Harraigujran, Mauganj, Rewa

42, VILL HARRAI GUIRAN TEH MAUGANJ

b. The Mining lease area: 6.134 hact
c. Product & Production Capacity: - - )
Product Qty / year
Mining of Stone Quarry 1,39,497 Cubic Meter Per Year,
Noter For ey change it above jndusiey shall obiain jfresh consent from e board.

to 31/08/2022 and has to be renewed before expiry of consent validity. Online application through
this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
1/ revoke the above condition in part or whole as and when required.

The Validity of the consent is up
XGN with annual license fees in
Board reserves the right to amend/cance

i aclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

2Cto -
1. District Mining Officer, (Mining Section), Collector officé, Rewa Dist. Rewa (M.P.) for information.
2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.

3. Regional officer, Regional office, MPPCB, Rewa (M.P.)

Signature N—C}LV rified

e o " 3 - ; ‘.
Digitally Signed by : A. A ‘
Mishra, Membef Secretary
- A Date: 15/09/2041 07:06:10 AM ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # EWA2GJU426

e e —
* Nuber Page: 1/5
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Consent Order VL.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Fele : 0755-2466191, Fax-0755-2463742

CQNDITIQN_S_PE_RTAIMNG TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

I. The daily quantity of effluent shall not exceed 1 &0 KL/day and sewage at out fall of the unit shall not exceed 03 50

KL/day.

I The . " . .
2. The applicant shall provide garland drain and settling tank for the control of surface run off generated in the lease area
during rains. -

3. Scw_agc Treatment - The applicant shall provide septic tank and soak pit and maintain the same properly 10 achieve
following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BOD . Days 27°C Nt exceed 30 mp/lL

CoD Not exceed 250 mg/l.

4. ADIY change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission qf ‘the Boardlshall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of

pollutants must be reported by submission of a fresh consent application for prior permission of the Board

5. Compilation of Monitoring data- Samples and measurements taken to meet the monitoring requirements specified above
shall be representative of the volume and nature of monitored discharge.

6. Recording of Monitoring Activities & Results-
The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

7. Disposal of Collected Solid waste-

Solids. dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to
prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal colilected or
trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

8. Prohibition of By pass system of treatment facilities-
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :
i. where unavoidable to prevent loss of life or severe property damage, or

ﬁ. ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

1) Mine shall treat mine water to the extent that it should meet the quality of drinking water source quahity standards. The treated mine
water should be used for beneficiation purposes such as plantation, irrigation etc

2) The mine management shall provide toilets for laborers along with septic tank and soak pit..

3) Mine management shall provide rain water harvesting arrangements

This Cernificare genervated fron e ampr b b ave vadid aeed does not e quétee plyysical sigraneres, the contivane v un by vitlaatad onfin
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C_o_n_sent. Order VP, Pollution Control Board
F-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 6755-2466191, Fax-0755-2461742

biological reclamation and shall not be stacked along with over burden

8 The mine management shall stack the over burden at earmarked dump site(s) only Keeping maximum height of
dump as 20 m and overall slope as 35" filled. The Over Burden dumps shall be backfilled and scientifically vegetated
with suitable native species to prevent erosion and surface runoff

9, Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative
measures for control of ground vibrations and to arrest the fly rocks and boulders should he implemented

10.  Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms
Vehicles used for transporting the mineral should be covered with tarpaulins and optimally loaded.

11. The mine Management shall submit environmental statement for the previous year ending 3 Ist March on or befors
30th September every year to the Board.

12. Mine management shall provide fencing all around the lease area to prevent accident hazard due to open pits.

13. The mine management shall comply with the conditions of Environmental clearance pertaining to pollution control

14. The mine management shall provide the safety equipments like Helmets, Boots, Gloves, Masks, and Earplug efc 10
workers & ensure that workers will use them during mining activity.

15. The mine management shall take preventive measures to protect the trees and ensure minimum cutting of trees in the
mining area.

16. The mine management shall ensure the compliance of conditions of environmental clearance.

17. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by MoEF /CPCE

1 /MPPCB from time to time as required and, if applicable.

Consentauthorization as required under the Water (Prevention & Control of Pollution) Act.1974 . The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in fo use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

A ATy

C é

"HYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI § ACH . .
TPAV it EWA2GJIU426 Y Al Server) Member Secretary

Consent No:AW-54170
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Paryavaran Parisar, Bhopal
Tele : 0755-2466191, Fax-0755-2.
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the unit/unit premises sweeping. etc he disposed off scientifically so as not to

cause any nuisance/pollution. The applicant shall take necessary permission from civie authorities for disposal to dumping

site. [ required.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required 1o
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent. or
e. To sample at reasonable times any discharge or pollutants.

.3. This consent/authorisation is transferable, in case of change of ownership/management and addresscs of new
mer/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
encies have to be obtained by the

not relate to any other Department/Agencies. License required from other Department/Ag:
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation
obtaining consent or compliance of consent conditions shall result in the

8. Knowingly making any false statement for
der the section 42(g) of the Water Act or section 38 (g) of the Alr Act

imposition of criminal penalties as provided un
9. Afier notice and opportunity for the hearing, this consent may be modified, suspended
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

% (c) Achange inany condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

or revoked by the Board in whole

Additional condition.-
Mine management shall perform the mining activity as per the approved mining plan.
Mine mznagement shall provide clear lease demarcation pillars with latitude longitude.
Rain water harvesting shall be undertaken to recharge ground water source. In case any adverse effect on ground
water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigatng steps (v
restore the same.

4. The Mine Management shall construct Garland drain all around the mine with stone pitching all around . and wath
settling tank. Sedimentation pits shall be constructed at the corers of the garland drains and de-silted at regular
intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion. Sump capacity shall also provide
adequate retention period (o allow proper seuling of silt material.

5. The mine management shall regularly monitor the ground and surface water (if any) in and near the core zone tor
comnmtim and depletion due to mining activity and maintain the records.

6. The mine management shall take preventive measures to control fugitive emission from all the sources. Walter
spraying arrangement on haul roads, loading, unloading and at transfer points shall be provided and properly
maintained.

7. Top soil/solid waste shall be stacked with proper slope and adequate safeguards; i shall be utilized for back filling
(Wherever applicable) for reclamation anq '."."*?gb.i-.l.-"*'.i.‘-"{ “l_.‘:_nﬂchlluul arca. Top soil shall be scparately stac ked for

ndt aitirad
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7‘/ - ‘ Consent Order M.P. Pollution Control Board
T . E-5, Arera Colony
M'_"'"'_ Paryavaran Parisar, Bhopal - 16 MP
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

mises shall be monitored and reported to the Board regularly
ed in MoEF gazette notification no. GSR/826(E), dated:

1. Anibient air quality at the boundary of the industry/unit pre
on quarterly basis: The Ambient air quality norms are prescrib
16/11/09. Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pg/m’® (PMo pg/m* 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2 pg/m? 24 hrs. basis)
¢. Sulphur Dioxide [SO,] (24 hrs. Basis) - 80 pg/m’
d. Nitrogen Oxides [NO] (24 hrs. Basis) - 80 pg/m’
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m*

2. The industry shall take adequate measures for control of noise level generated from industrial
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

activities within the

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.
. Approach roads shall be made pucca to control the fugitive emissions of particulate matter gener ated due to
ansportation and internal movements.
5. Mine management shall take effective steps for extensive tree plantation of the local tree species within or around the

indumhmil premises for general improvement of environmental conditions.
6. Mine management in the current monsoon period shall ensure plantation of 100 nos of trees in and around the premise

and intimate the Board.

Additional Air condition.:-

1) Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary.

2) Mine management shall construct and maintained pakka approach road from the mine site.

3) Fixed type of water sprinkle system shall be provided on haul road.
4) Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive emission

5) Transportation shall be done through covered vehicle.
area.

7) The vehicle used for the transportation of minera

Consent No:AW-54170

6) Transportation should not be done through forest
Is / material shall be PU certified and shall be properly maintained to reduce the noise
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Consent Order M.P. Pollution Cantrol Board
F-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fav-0755-2463742

} [ ; CCA-Renewnl ‘ ] CONSENT NOi *** | PCB 1D: 140976

C ansent S0

Ontward No:T16304,31/08/2022
To, .

The Occupier,

M/s. Mahaluxmi Mines And Stone Crusher,

KH NO 127,128,129,130,131,135, 136, 14071, 14072, 141, 142, (Latitude : 24,5447 Longitude : 81.8351)

Village Harrai gujran Tehsl :Mauganj Dist : Rewa,(M.P.)
on 25 of the Water (Prevention & Control of Pollution) Act,]

974 under

Subject: Grant of Renewal of Consent under secti
section 21 of the Air (Prevention & Control of Pollution) Act,1981
Ref: Renewal of Consent Application R. No. 1169637 Dt. 04/08/2022 and last communication received on Dt.05/08/2022
has been considered under the aforesaid Acts and

With reference to your above application for Renewal of Consent ¢
existing rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/08/2027, subject to the fulfillment of the

terms & conditions, enclosed with this letter and-
SUBJECT TO THE FOLLOWING CONDITIONS :-

. Kh No.127,128,129,130,131,135, 136,140/1,140/2,141,142,Vill: Harraigujran, Teh:Mauganj, Distt: Rewa(M.F.)

= a. Location:
b. Mining Lease area: 6.134 hact

¢. Product & Production Capacity: o
& Activity/ Product =~ i = Qty/year
| Mining of Gitti ] 139,497 Cubic Meter Per Year,
Note :- (1) For any change in above industry shall obtain fresh consent from the Board. . . .
(2) PP shall ensure that mining shall be done in sanctioned lease area in accordance to the process & capacity mefmoncd in the
mining plan approved till 31.03.2024 by the Regional Head directorate of Geology & Mining, Rewa, vide letter No. 1093 dated
22.07.2019 and in compliance of the conditions laid in EC granted by the SEIAA, MP vide L. No. 590 dated 18.05.2021.
(3) PP shall ensure that solid waste generated during mining process shall be stacked at earmarked site which shall be properly
surrounded by garland drains & settling pits of adequate sizes so that no Soil/Silt/waste rock is discharged outside the mine

lease area/ nearby water body blocking the natural flow of any nallal/river/pond. Top Soil / OB dump shall be biologically

reclaimed.
(4)Evacuation of mineral shall not be through any village or forest area. PP shall provide pucca (Concreted/Ashphalted)
approach road from main road to the mine site & ensure thick plantation on both side of this road to prevent dust/noise

pollution.

(5)The dust generated during transportation of mineral & deposited on Approach/Haul roads shall be regularly removed by the
road sweeping machines & suppressed by intermittent sprinkling of water on roads using pressurized water tankers of
adequate capacity. PP shall practice regular compaction of loose material of haulage road to reduce the fugitive emissions.

j The Validity of the consent is up to 31/08/2027 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/A uthorization.

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

CCto:-
1. District Mining Officer, (Mining Section), Collector office, Rewa Dist. Rewa (M.P.) for information.

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.
3. Regional officer, Regional office, MPPCB, Rewa (M.P.)

€ reiwim i Signature Nog Verified AP A T
ST = Digitally Signed’py : A. A .
ﬁ p s 4 B’Ilshraé‘lMoaarigb Secretary ¥
iy Spr o~ ate: 31/ 0:28:39 PM ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Se r Sec -
TP Ly & 8445 JSOED4 rver) Member Secretary
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent shall not exceed 1.000 KL/day, and the daily quantity of sewage shall not exceed
0.500 KL/day .

2. Trade Effluent Treatment:-

Th_c agp]icant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

'pH Betwean 55-90 | [tps Notexceed 2100 mg/l
iSuspmded Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 my/1.
'BOD 3 Days 270C Notexceed 30 mgll 2 .

{coD Not exceed 250 mp/L. |

!Oil and grease Not exceed 10 mg/l. | {

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment ;- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

(pH Between 55-9.0 i
Suspended Solids Mot exceed 100 mg/l. i
{BOD 5 Days 27°C Not excesd 30 mg/l. |
\cop Notexceed 250 mgl. |
!_ou and grease Not exceed 10 mg/l. I
\Total Colliform Notexceed 1000 (MPN/100ML)

Sr|WaterCode =~ . | WC: | WWG: |Water Source| . Remark
-(Qty.in kipd - Kilo Ltr perDay)f, 31800, | 1800 4 050 o

1 | Domestic Pnrpose | 1.800 ~0.500 Borewell | Eff. treated through Septic tank Soak pit
2 | Others .....mine spray/plantation | 30.000 1.000 Mine Water | Mine pit water to be used on priority ‘

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw matetial used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of’
the American Public Health Association, New York U.S A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

Consenl No: AW-56573
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Consent Order M.P. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2463742

9. Recording of Monitoring Activities & Results-

1(-:;)1;:" aJl;'Phcamt shall make and maintain online records of all information resulting from monitoring activities by this
ent.

;_1- l;fhe applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
ollows:

(1) The date, exact place and time of sampling
(i1) The dates on which analysis were performed
(1ii)Who performed the analysis?
(iv)The analytical techniques or methods used and
(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
B The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
7. pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14, Provision for Electric Power Failure-
S The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
’ electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent is prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authonities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance,

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

1) Mine shall treat mine water to the extent that it should meet the quality of drinking water source quality standards.
The treated mine water should be used for beneficiation purposes such as plantation, irrigation etc

2) The mine management shall provide toilets for laborers along with septic tank and soak pit.

3) Mine management shall provide rain water harvesting arrangements .

Consent No: AW-565373
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Consent Order

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

CONDITIONS PERTAINING TO AIR

PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-
1. The applicant shall provide comprehensive a

J ir pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference

5 ; to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 ug/m* (PM; ug/m’® 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PMys ug/m® 24 hrs. basis)
¢. Sulphur Dioxide [SO;] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NO,] (24 hrs. Basis) - 80 pg/m’
e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to .
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
ete.

7. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions .

Additional Air condition:-

1)Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary.

j 2)Mine management shall construct and maintain pakka approach road from mine site to the main road.

3)Fixed type of water sprinkle system shall be provided on haul roads.

4)Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive
emission. .

5)Transportation shall be done through covered vehicle.

6) Transportation should not be done through forest area.

7) The vehicle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce
the noise.

Consent Nu: AW-56573
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Conse
—-_._.____Ilt_,!‘_d_e_ll M.P. Pollution Control Board

E-5, Arera Colomy
Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

GENERAL CONDITIONS:

1. The no i - : — ;

fiot o Caul;eh:iirﬁﬁ?;azggd \\£ast§ arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
site. If required. pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

_Non Hazardous Solid wastes: -

Type of waste Quantity - . Disposal
| Serap/ Plastic packing material wood,. nfard board,.?unn}_' _b_egs ete Sale to authorized party/As Per CPCB. MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials;

a. To inspect raw material stock. manpfaciuring processes, reactors, premises etc to perform the functions of the Board
b. To enter upon the applicant’s premises where an ettluent source is located or in which any records are required to be kept
under the terms and conditions of this Consent.

) c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent
: d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall resuh in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

) 9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board n whole
) or in part during its term for cause including, but not limited to, the following :
(a) Violation of any terms and conditions of this Consent. _
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. _ _
(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-
1. Mine management shall perform the mining activity as per the approved mining plan.

2. Mine management shall provide clear lease demarcation pillars with latitude longitude.

3. Rain water harvesting shall be undertaken to recharge ground water source. In case any adverse effect on ground
water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to
restore the same.

4. The Mine Management shall construct Garland drain all around the mine with stone pitching all around, and with
settling tank. Sedimentation pits shall be constructed at the coners of the garland drains and de-silted at regular
intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion. Sump capacity shall also provide

adequate retention period to allow proper settling of silt material.
Consent No: AW-56573
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Consent Order

M.P. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

e . ; S
= _111“.? manage'mcntl shall regu!al‘"lyl monttor the ground and surface water (if any) in and near the core zone for
munation and depletion due to mining activity and maintain the records.

6. The mine management shall take preventive measures to control fugitive emission from all the sources. Water

sprgying arrangement on haul roads, loading, unloading and at transfer points shall be provided and properly
maintained.

7. Top soil!soliq waste shall be stacked with proper slope and adequate safeguards, it shall be utilized for backfilling
(Wlmr‘ever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be separately stacked for
biological reclamation and shall not be stacked along with over burden.

8. The mine management shall stack the over burden at earmarked dump site(s) only. Keeping maximum height of
dump as 20 m and overall slope as 35°filled. The Over Burden dumps shall be backfilled and scientifically vegetated
with suitable native species to prevent erosion and surface runoff.

9. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative
measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented.

10. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms
Vehicles used for transporting the mineral should be covered with tarpaulins and optimally loaded

11. The mine Management shall submit environmental statement for the previous year ending 31st March on or before
30th September every year to the Board.

12. Mine management shall provide fencing all around the lease area to prevent accident hazard due to open pits.
13. The mine management shall comply with the conditions of Environmental clearance pertaining to pollution control.

14. The mine management shall provide the safety equipments like Helmets, Boots, Gloves, Masks, and Earplug etc. to
workers & ensure that workers will use them during mining activity.

15. The mine management shall take preventive measures to protect the trees and ensure minimum cutting of trees in the
mining area.

16. The mine management shall ensure the compliance of conditions of environmental clearance.

17. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by MoEF /CPCB
/MPPCB from time to time as required and, if applicable.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air
(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions
mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six
months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of
the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

__ff-‘;'..:’-j_t’h b inear g
oy s S ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAI Server) Member Secretary

TPAV # 8445J80ED4

Cunsent No: AW-56573
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Consent Order \LP. Pollution Control Board - Rey
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CONSENT NO: PCBID:
e

RED-SMALL Orf-¥rash 149924
tward Not15240.01/00/2022 Consent No:CTE-104458
O rNEhI R 0020 ‘onsent No:CTE-10 Dated: 13/08/2022

o’
M/s. Mahaluxmi Mines & Stone Crusher (Stone Crusher),
147,148/1/2.148/1/3 Rakwa 1.086 Hectare
Vill, Harraigujran Post office Sitapur Tehsil Mauganj Distt. Rewa (M.F.)
Latitude : 24.5475 Longitude : 81.8338

ubject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under sectio
of the Air (Prevention & Control of Pollution) Act, 1981

ef: Your Consent to Establish Application Receipt No. 1190072 Dt. 28/07/2022

n 21

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
: asection 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Acts
| any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Vil
arraigujran Post office Sitapur Tehsil Mauganj Distt. Rewa, Phone No. 9812354399

) TO THE FOLLOWING :-

a. Location: 147,148/1/2,148/1/3 Rakwa 1.086 He., Vill. Harraigujran Post office Sitapur Tehsil Mauganj
Distt Rewa, Contact No. 9812354399

b. The capital investment in lakhs: Rs. 499.49

c. Product & Production Capacity:

[ PRODUCT PRODUCTION CAPACITY |

| Stone Gitti 700000.00 M.T./Year ( Seven Lakh Metric Ton/Year )
i M-Sand 50000.00 M.T./Year (Fiftv Thousand Metric Ton/Year) |

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above. For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before
the expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for
operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

n.?.)tlnsures:-

* Conditions under Water Act

* Conditions under Air Act

* General conditions

€ pmswintfont D glg:"::ur; %v l'-lfled ) *:ﬁ—-hh_
PUSPENDRA SINGH,S.E. il

e Date: 01/09/2032 02:02:09 PM PUSHPENDRA SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAY # MOYEHSSG35
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CONDITIONS PERT. ATER &8 CONT. O. 974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
'I’qe applicam shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 5.5-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mp/L. Chlorides Not exceed 1000 mg/1.
BOD 3 Days 270C Notexceed 30 mg/l

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/L.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment - The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

“) pH Between 55-9.0
Suspended Solids Mot cxceed 100 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.
CoD Mot exceed 250 mg/l.
il and grease Not exceed 10 mgl.
Sr Water Code (Qty in kipd - Kilo Ltr per Day) WC: 0.500 WWG : 0.200 Water Source Remark.
1 Domestic Purpose 0.500 0.200 Borewell
2 Dust Suppression 0.500 0.000 Borewell B
3 Others ..... 0.500 0.000 Borewell As per the required
4. Compilation of Monitoring data-
tative of the

i. Samples and measurements taken to meet the monitoring requirements specified above shall be represen

volume and nature of monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

)h iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

5. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online reco
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Poliutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form,

iv. The applicant shall retain for a minimum of 3 ycars all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

rds of all information resulting from monitoring activities by this

Consent No:CTE-104488
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Consent Order \IP. Pollution Control ]

e e
6. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

7. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

8. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

9. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shau be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters

body habitat.

‘ 10. Provision for Electric Power Failure- )
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

11. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage. or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

12. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1 981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
) achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m?® (PM10 pg/m’ 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m’® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m? '

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m’

3. Thf: industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

u-tansponation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
elc.

Consent No:CTE-104488
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a. To ins raw materi -
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c. To have access at reasonable times t i

4 Toi - o e imes sy :;::Y records required to be kept under the terms and conditions of this Consent.
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e. To sample at reasonable times any dischargenireq polfulants.o FImOm I merhad e in i Conscus: o

3. This consent / authorisation is transferable in nature, i i
; . ! ) ure, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

g‘g‘:}:ﬁﬁ:'smr does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or

s ';‘histhconsenx_ is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
.un er the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The appl_icm}t shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

g. an)?wingly makmg any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. Afier notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

~ 1. Industry shall make appropriate air pollution control equipment’s at jaw crusher /vibrator / screen / rotary screen
! chamber.

2. The water spray system should be interlocked with the main crushing operation.
3. At the end point of dust conveyor belt, industry shall installed the telescopic chute .
4. 1t shall be ensured that these are always kept in running and in good working order all the time.
5. industry shall make Wind breaking wall of abovel5 ft. height as per requirement in Industry premises. Three layer
Green belt should be developed around the periphery & Good housekeeping practice shall be adopted and all the
internal roads shall be made metallic.
6. Industry Shall make water spraying arrangement at all the points of source emissions & transfer points and also on
the boundary as per requirement.
7. Stone Crusher Shall maintained all conditions as per Given direction & should conform to the emission standard laid
down by the board & also as per Order of NGT in case no. 739/2018 . other wise it will be withdrawn automatically as
per terms and conditions.
8. A new technology Advance Pulse Jet Bag Filter System (Dust Collector) will be necessary for Control of dust it is on
progress if it success.
é. Stone Crusher Shall be established at the distance of 250 Miter away from full tank level. -

———
winati=li54 & nuisance done by local people then the consent may be withdrawn by the RO. o VIS o
" make Proper arrangement for control of noise pollution. If PP failed to comply the | Sl
SIS roduction CTO will not be granted. PUSHPENDRA SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # MO9EHSSG35 For and on behalf of
Consent No:CTE-104488 M_P. Pollution Control Board

« Cerificate gercrated fram xgn.mp.nic.in are valid and does not require phvsi al signares, the cersificate con be validated anline from xgn.mp.uic.in using “TPAV Number. Page:4/5




~Fasqa% - 17

PR TeRIITR dedter mravior forer-Aeait (.9.)
P\ I ae s 2023 oA, (AT 01-09-2023
ufe

&y aifvpid),
R.3.yenul fasur 88 far
Rrar-dar, ¢1.9.)

e ﬂ.mﬁﬁhwﬁwhﬁm#%ﬁmaﬁzﬁgﬂﬁ#ﬁl |
- STQET T A 1166 / & T, faw.mfay 2023 far A 25/08/

---0000---
qEe,

mﬁﬂmﬁhﬁ*@u&a@ﬁu?ﬁimtm@ﬁm%ﬁgﬁeﬁ
L mamw{ﬂ@m@gmmwmﬁﬁéﬁmmmﬁmmﬁmf
Wmmmﬁéﬁ%mmt&mﬁwﬁﬁﬁmgﬂwmﬁﬁﬂﬂ
AT 6 gl R § 125 HeR 0@ 9 ¥ 108 ew g8 & 1 S muﬁ’rﬂ'ﬁaﬁﬁ‘f 1 .;

T i & _ ‘r,“, A




‘347 -

0
B i AT —/&
‘{\ij S 2 LiFE Consent o I
8> ”;W_‘?.g U IEWPEL) M.P. Pollution Control Board — Rewa
i 3‘-‘__.—_.."' = wrmrd “w i’ Envionment Jraer HIG - 190-191,Nehru Nagar Colony, Rewa
g : BE-muil-ropcb-rewa@mp.eov.in & rorewa_pch @ rediffmail
h‘ AU L-ropeD-reWw e Imp, gov.1n of 1ore Ll e =t
N/ A
= — e i
fn F\rl?:‘“”@i 09 lL!"_“|_ ~CA-Fresh } a2 ‘ ( ‘ f
To,

Tha N o
he Oertrpier
€ Uccupier,

M/s Mahalaxmi Mines &Stone Crusher (Stone Crusher),Category: Had/Sm:
Khasra. No. 147,148/1/2,148/1/3 Rakwa — 1.086Hector,
Village- Harraigujran , Tehsil- Mauganj, Distt : Mauganj, (MP).

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Gontrol of Pollution) Act, 1974
under section 21 of the Air (Prevention & Gontrol of Pollution) Act,1981 .

Ref: Your Consent to operate & renewal application Receipt No.1300958 Dt. 01/09/2023 .

With reference to your above application for Consent to operate as well as renewal has been considered
"Mar the aforesaid Acts and existing rules therein. The M. P. Pollution Control Board has agreed to grant consent (U~
371/08/2028) from date of start of production, which is subjected to the fulfillment of the terms & conditions, enclosed with
this letter and-

n

UBJECT TC THE FOLLOWING CONDITIONS ;-

~ £ I%F LR35, B

a. Location: Khasra. No. 147,148/1/2,148/1/3 Rakwa -1.086Hector, Village- Harraigujran , Tehsil- Mauganj, Distt :
Mauganj (M.P.) M. No.9812354399 Latitude-24.5476, Longitude-81.8352.

b. The Capital Investment in lakh:- As. 500.0
c. Product & Production Capacity:

Product Produciion Capacity
1. +Sione Gitit 700000.00 MT/ Year {(Seven Lakh MT/ Year Only)
2. M-sand 50000.00 MT/ Year (Fiity Thousand MT/ Year Onliy)

Note:- For any change in above industry shalf obtafn fresh consent from the board.

‘3 The Validity of the consent is up to 21/02/2028 and has to be renewed before expiry of consent validity.
Online application through XGN with annual license fees in this regard shall be submitted to this office 6 months before
expiry of the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or

whole as and when reqguired.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

. i ur Verified = e
e s ng.nat eN_o}_ - A
Dlgltalllg Signed by : B -
PUSPEND! NGH,S.E. 5 - .
et Date: 11/09/2023 03:04:23 PM PUSHPENDRA SINGH
Organic Authentication on AADHAR from UIDAI Server) Regional Officer

FPAY # POYKBIF 641
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arF POLLUTION) ACT 1

0.0 KL/day, and the daily quantity of

cONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL

1. The daily quantity of trade effluent at out fall of the unit shall not exceed
sewage at out fall of the unit shall not exceed 0.50 KlL/day

2. Trade Effluent Treatment:- The applicant shall provide comprehen.
proposal submitted to the Board and maintain the same properly to a

sive effluent treatment system as per the
chieve following standards-

pH Betwean 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chiorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mgl.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the
proposal submitted to the Board and maintain the same properly 10 achieve following standards-

. pH Between 55-9.0
Suspended Solids Not exceed 10 mg/l.
BOD 3 Days 270C Not exceed 10 mg/l.
CcoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
“Sr| Water Code (Qty in kipd - Kilo Ltr per Day) | WC :5.00 | WWG:0500 | Water Source | Remark |
1 | Other Water Discharge . 400 | 000 { Borewell |
100 | 050 | Bore well i - _

| 2 |Domestic..... - | 1.00
4. The effiuent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent

shall be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process maodifications which result new or increased discharges of

pollutants must be reported by submission of a fresh consent application for prior permission of the Board

@Compiiaﬁon of Monitoring-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analytical
methods used to meet the monitoring requirements specified above shall conform to such guidelines unless otherwise
;pecified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications and where it
is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of the American

Pubﬁc Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board.

7. Recording of Monitoring-
.. The applicant shall make and maintain online records of all information resulting from monitoring activities by this Consent.

i. The applicant shall record for each measurement of samples t i
aken pursuant to the i :
(} e e wae s o o remant o p p requirements of this Consent as follows:
{!!) The dates on which analysis were performed
(iii)Who performed the analysis?

Consent No:AW-115714
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(V)The analytical techniques or methods used ang
s used a
(v)The result of all required analysis e

iii. If the applicant monitors any Poliuta ;
$a cqlcuiation and reporting ';); nt more frequently as is
Such increased frequency shall be indicated on the Discharg

iv. The applicant shall retai ini s e . :
iaaanarce of b stﬁl.lmit:tl:t:g; i;::llnlmum of 3 years all records of monitoring activities including all records of Calibration and

: original strip chart regardi i AR , ’
retention shall be extended during th e . garding continuous monitoring instrumentation. The period of

e course of any unresolved litigation regarding the disch h i
or when requested by Central or State Board or the court. g y GRS P the mppcan

8. Reporting of Monitoring Results:-

::ﬂogz?higf?:?:;igr; ;erg.uired by this Consent shall be summarized and reported by submitting a Discharge Monitoring

9. Limitat_ion of discharge of oil Hazardous Substance in harmiul quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations into
natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor refive the
applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

. ‘Limitation 9f visible floating solids and foam:
ring the period beginning date of issuance the applicant shall not discharge floating solids or visible foam

11. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a
manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal
collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an
alternative electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance
with the terms and conditions of the Consent.

13. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the
terms and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms
and conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of
each such diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

“. Industry/Institute/mine management shall submit the information online through XGN in reference to
compliance of consent conditions.

N) ACT 1981

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTY

1. The applicant shall provide comprehensive air pollution control system consisting of control equipment's as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of poliutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board
regularly on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no.
GSR/826(E), dated: 16/11/09. Some of the parameters are as follows:

a  Particulate Matter (less than 10 micron) (PMio pg/m® 24 hrs. basis) - 100 microgram/ m?
b  Particulate Matter (less than 2.5 micron) (PMzs pg/m? 24 hrs. basis) 60 microgram/ m?
¢  Suspended Particulate matter (between 3 1010 meters) 600 microgram/ m?3
d  Sulphur Dioxide [SOZ2] (24 hrs. Basis) 80 microgram/ m3
e Nitrogen Oxides [NOx] (24 hrs. Basis) 80 microgram/ m?
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f  Carbon Monoxide [CO] (8 hrs. Basis) 2000 microgram/ m?

3. The infiustry shall take adequate measures for control of noise level generated from industrial activities within
the premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The in_dustryfqnit shqfl make the necessary arrangements for control of the fugitive emission from any source
of emission/section/activities.

5. All other fugitive qrqission sources such as leakages, seepages, spillages etc shall be ensured to be plugged
or sealed or made airtight to avoid the public nuisance.

ssions of particulate matter generated

6. All the internal roads shall be made pucca to control the fugitive emi r
ctices shall be adopted to avoid

due to transportation and internal movements. Good housekeeping pra
leakages, seepages, spillages etc

GENERAL CONDITIONS:

‘The non hazardous solid waste arresting in the industry/unit/unit premise
ientifically so as not to cause any nuisance/poliution. The applicant shall t

authorities for disposal to dumping site. If required.

s sweeping, etc. be disposed off
ake necessary permission from civic

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Serap/ Plastic packing material wood, card board, gunny begs elc Sale to authorized pa_nyms Per
CPCB. MoEF Guide lines /
Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Conirol Board and/or their authorized representative,

upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the

board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required io
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.

)d. To inspect at reas
. To sample at reasonable times any discharge or polluiants.

onable times any monitoring equipment or monitoring method required in this Consent: or,

3. This consent/authorization is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any
exclusive privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or

local laws or regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or
Authorization under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules
2016 only and does not relate to any other Department/Agencies. License required from other Department/Agencies
have to be obtained by the unit separately and have to comply separately as per there Act/ Rules.
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6. Balance consent/authorization fee, if any shall be recoverable by. lhe.Board even ata lafer date.

7. The applicant shall submit such information, forms and fees as re
' mit | uired by the d h
prior to the date of expiration of this consent/authorization . y d itaan s bl

8. .Knowip_giy mak!nq any faise_statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

9. After notit.:e and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in
whole or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(c) A change in any condition that requires témporary or permanent reduction or elimination of th

discharge.

e authorized

Before Operating of Stone Crusher Essential & Compulsory_Condition:-_:-

@S- No [ Nos. of Plants tobe Targeted Time | Nos. of Plants Planted in | details of action taken (if [
| planed compliance of consent consent condition is not E
T conditions complied) |
1| 1000 3Month 100 Na |

1. As per the New Environmental Guidelines for stone crushing units by CPCB on dated 01/08/2023 the crusher

owner must fulfill all the norms and should installed & constructed the necessary equipment as per the new

guidelines within Three months.
2. Industry shall operate appropriate air pollution control equipment’s regularly.

3. It shall be ensured that these are always kept in running and in good working order all the time.

4. Good housekeeping practice shall be adopted .

5. As per the New Environmental Guidelines stone crusher unit should be operate only during day time from 6.00 AM

to 10.00 PM night.

("Y6. During mining Control blasting shall be allowed.
7. PP shall insure that SPM measured between 3-10 meters away from any process equipment of stone crushing

unit shall not exceed 600ug/M>.
8. If PP failed to comply above norms & conditions as per the new guideline than the consent will be revoked and all

necessary legal action taken by the board.

For and on behalif of M.P. Pollution Control Board
__DAni-unl fal T

c Lagteal D R TR o O
.\'_:;;!.i?'(\-_\' -

PUSHPENDRA SINGH

(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # PO9K89F641
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AGREEMENT FOR BLASTING OPERATION

s 55 Agreement 1s made on the 01 Feb 2023 between M/s. nMahaluxmi Mines & Stone Crusher

S aoiess ldahatuxmi Mines & Stone Crusher Village-Harrai Tehsil -fMauganj, Dist. Mauganj M.P.
{arecier I Rajender Singh.

And
v s wiishra Contractors Prop. Deepak Mishra 2 firm is registered under companies Act. Having their
oitice Mauganj Sitapur Distt. Mauganj (M.P.) 486331 represented by shri Deepak Mishra is
propnetsr of the said company and shall hereinafter be called the second party.
‘b secont party is party Is carrying out blasting operation explosive Act. & relevant rules aswelias
rOVISIUNG

i 1 license No. E/CC/MP/22/752 (E129216) Granted to the Company.

the brst parly who has been granted lease for stone for at the Got. Of M.P, M/s. Mahaluxnu Ninas

& Srone Crushier village-Harrai Tehsil -Mauganj, Dist. Mauganj M.P,

oF anp Ny 227, 128, 129, 130 131, 135, 140!1 140/2, 141, 142 Viiiﬂge Harrat Gllilan Tehsil N%‘]ugm‘i
wani. Higugeny AP

vu b 124 Hect, Operation by 14/s. Mahaluxmi Mines & Stone Crusher Director -Mr. Rajender

PR

st wetiiefiza Ve Dirst party kgeping m view the above approacheu to the second party for carwing

fagaret st gt pier Ui 1enmns an undilions enunciated horeonder

B4



TERMS AND CONDITIONS AGREED UPON BY THE BOTH PARTIES:-

44 The second party shall undertake the blasting Job on InUmation Irom frst party.

b)  The second party shall submitted bills fortnightly with regards to work cartied out and payment

shall be made by first party as per agreement mutual rate 45/ par Ton,

] The biasting JUD shall he o ried out dul’lnﬁ In the sunrise and sunset unfy'
L 4 :

1) A the statutary i]lt‘\-’ibin“ Il'B;ll["llB lab our, Ihsurance, IHII'II!HB, f(}rest and taxes te. shall be
h ¢ M iy o X615 ¢ [

Lorne by the first party.
p to end of project.

¢} The agreement shall be valid u
r Mishra, Certificate No. E/CB/MP/30/6606 (£128895)

i Mr. Deepak Mishra Sfo Shubhwant Kisho

is authorized for mines blasting operation.

Second Party

rirst Party
dlnddH T I
‘i\QCL»" M_brv(‘) A igrarestinS
& e
proprieiod

Sl 6 ,-&f-m;..w-.'a.!mih PERRE A R T S O R M B
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YA TP | GiVErnment of India
aifdrar 3 FEN TS | Ministry of Commerce & Industry
T Rraw ut Rewlem JRam HI3 (3#) | Petroleun & Explosives Safety Organisation (PESO)
g;hm. fawtes® RN | Formerly- Dopartment of xplosives
e a@, v.ard, 9ol o TS | Sih Floor, A-Block, CGO Complex,
forrd) &8 A0 | Seminary ills, Nagpure 440006
TR (Phone):- 2510248 | BET (Fax):- 2510577

T (No.): E/CC/MP/22/752( 5 19316)

Far T | 10,
M/S MISHRA CONTRACTORS (Prop.)Mr, DEEPAK KUMAR MISHRA,
Clo - Suktovant Kishor Mishra VILL. & POST- BADWAR , TEH - GURH, Town/Village - REWA
District-REWA, State-Madhva Pradesh, Pincode - 496551

Khasra No.56/5/2, T Aamghati, FIE REWA, YT Madhyn Pradesh 7 BRIS M/S MISHRA CONTRACTORS tl‘rags-w e
LERICA R

Freiah =2

fatta (Date): D4/07/2024

)Mr. DEEPAK KUMAR MISHRA G fIER1es &

fawu .
el o g & g wn 2 Rewtes fam, 2008 & sl Le-3 7 G SERIE ¥ BCCMPr22/752(E129316)
( Foeptes &) wan/ midye wiig Wl ofteds) -«
Subject: Possession for Use of of Explosives from i 1 at Khasra No.:56/5/2, Aumghati, Dist. REWA, Madhya Pradesh -Licence No.: E/CC/MPIZ2ITSZ(E 129316)

granted in Form LE-3 of Explosives Rules, 2008 -
{ Amendment of Quantity of Explosives/Monthly Purchase Limit).

HEA | sir,
HTIHT FUYe 9T T U W 123693 fiE 197062024 B W TRW AT

Please refer to your letter no. 123693 dated 19/06/2024.
SR W BICCMPR2/T52EI29316) TRewYee 9t wTat / wifRves i <t & aftad & waed gy Wi @ el o @ @
The Licence No.: EACC/MP/22/752(E129316) is forwarded herewith duly amended in respeot of followings ;

Quantity of Explosives/Monthly Purchase Limit

et oft uep wra o g e Paff@a ol aur e @ sfte wd ol

The licence capacity at any one time shall not exceed the kinds and quantities mentioned below ;

der  Reeles W gum SURHTT ™R
Ne Explosive(s) Class  Div Sub Div Capacity Unit
1 Nitrate Mixture 2 0 0 9400 Kg.
2 Safety Fuse 6 1 0 5000 Mtrs
3 Detonating Fuse [ 2 0 50000 Mtrs
4 Electric and/or Ordinary Delonators 6 3 0 44000 Nos.

ferell v ey A B @iie O 910 e @t A (3w 3 (@) 3R () & Snfie e & e any 7 T

Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : 7 times as above.

Ug SFATGT 1% 31 HATH 2028 T Wgd W@

This Licence shall remain valid till 31st day of March 2028.

TR % St Tdietor i Fual Aemies Fam, 2008 F 9w 112 F Sl v @7 o $¥) Huar wad & 1

For further revalidation(if required), please follow the procedure under Rule 112 of Explosives Rules, 2008. Receipt of this letter may please be acknowledged.

NG | Your's faithfully

(ST.3R.F.QHAFH | Dr. R. K. S. Chauhan)

U 51 faw e s | Doputy Chief Controller of Explosives
ol 71 [4¥BIes 45 | For Chief Controller of Explosives

'-.» wfafefa uftg | Copy Forwarded to:

1. ¥ g [Aestes e, i siad Hiad
The Jt. Chief Controller of Explosives, Bhopal Circle, Bhopal (M.F.)
2. District Magistrate, REWA, Madhya Pradesh with reference to his Noc No: 246/EX/LICENCE/2020 Dated: 28/12/2020

3. Superintendent of Police, REWA, Madhya Pradesh.

P 7 [I¥pIea U5 | For Chief Controller of Explosives

(3ifie ST S amden # R, e anfe & R gurdt daWIRE bitppeso.gov.in )

(For mure information regarding status, fees and other details please visit our website hitp://peso.gov.in)

Note :- This is system generated document does not require physical signature. Applicant may
records.

take printout for their

Digitally signed by Rajesh Kumar Singh Chauhan
Reason: Licenca No. @ EICC/MPI22752
Location:Nagpur [E129316)



.8 SR WeU TE. €3 | LicencE FORM LE-3
. (RAesies e, 2008 B 3 4 % i 3 Kok I
?.I - . (See article 3(a) to (d) of Part | of Schedule W SAAQEL §

IV of Explosives Rules, 2008)
() 9T & R 0o w7 a3 12345 maﬁv%ﬁuﬁmmwmﬂaﬁﬁﬂimmﬁﬁma@ﬁ

. Licence to possess : {c) for use,explosives of class 1,234560r7ina magazine
SIS ¥, (Licence No.) : E/ICCIMP22/752(E129316)

¥ (Annual Fee Rs): 16600/~

- Licence is hereby granted to

M/S MISHRA CONTRACTORS (Prop.Mr. DEEPAK KUMAR MISHRA (3T / 0ceu
Sukhwant Kishor Mishra VILL, & POST- BADWAR , TEH - GURH

pier : Deepak Kumar Mishra), Cfo -
Pincode - 486553

s Town/Village - REWA, District-REWA, State-Madhya Pradesh,

P ST e A 2
2. Safy BRI | Status of licensee : Proprietorship Firm
3. et Frafof wdesl & fog fifmg 2

Licence is valid only for the following purpose.

4-mﬁﬁmﬁzaﬁ$ﬁaﬁﬁaﬁmﬁ,maﬁrw$mmwﬁl

Licence is valid for the following kinds and quantity of explosives: - (&) (a)

. Possess for use of Nitrate Mixture, Safety Fuse,

Detonating Fuse, Electric and/or
" Ordinary Detonators, - %

3 T 3 e Eulcitasiui JUIHTT T 6t o g
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Nitrate Mixture 2,0 0 9400 Kg.
2. Safety Fuse 6,1 0 5000 Mirs
3. Detonating Fuse 6,2 0 50000 Mtrs
4. Electric and/or Ordinary Detonators 6,3 0 44000 Nos.
@Wwﬁmwﬂ@ﬂaaﬁmmﬁwﬁwlwm)mm%mﬂqwﬁﬁ%m . 7 times
(b) Quantity of explosives to be purchased in a calendar menth[applicable for licence under article 3(b) and (¢)] : as above,
) 5. Pafafea Yafs Qe 3 37 aRER o g 2 . YW . (Drawing No.) E/CC/MP22/752(E129316)
The licensed premises shall conform to the following drawing(s): . " oAt ( Dated) 04/07/2024
6. 339t ufe PeRfa vl AT The licensed premises are situated at following address:
Khasra No. 56/5/2, 719 (Town/Village) : Aamghati Sﬁl‘ﬁ' YT (Police Station) : Laur
e (District) REWA T (State) Madhya Pradesh RE1E (Pincode) 486333
EUHTE (Phone) £, 3 (E-Mail) (Fax)
% 3 Ry [Iﬂ. At E.ﬁ g i< IE%i_I. . i One magazine,lobby and a detonator store room.
The licensed premises consist of following facilities.
8. m-mwwﬁﬁﬁammﬁm13846?:13:{35mmﬁaﬁmﬁm‘zum%mﬂﬁmmﬁaﬂﬁmmma?
Y8d §U 3 o Wt 21

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

1. I HH . sﬁmﬁa?@ﬁa(m.mmmmmaﬁhmﬁmr
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. AT TR ST e &Re S ey 3 9 oy SRR v
Conditions and Additional Conditions of this licence signed by the licensing authority,

3. 58l Y¥Y DE-2 | Distance Form DE-2.

9. g il At 31 9Tef 2023 7 RRHR TR This licence shall remain valid til 31s¢ day of March 2023,
Waﬁﬁ.mmmmmmm@g v%um%uﬁﬁﬁgﬁe.vxﬁwﬁwmﬁhﬁa@ﬁaﬂwﬁﬂmmmm
ST U dier o1 Iud werw ey 3 g fiawr m#ﬁwaﬁmﬁaﬁamuﬁmaﬂwmé,r@;ﬁmw
This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set Vi,

wherever applicable, referred to in Part 4 of Schedule V or if the | d premises are not found conforming to the description shown in the plans and Annexure attached
hereto.

arfra : HYH T RAwPre Frda® | Joint Chief Controller of Explosives
| The Date - 22/01/2021 H el s
Amendments : g
i : 25/08/2023
= Amendment of Quantity of Explosives/Monthly Purchase L!m!! dated : 2
. Am:ﬂdmcnl ufgurmfity of Explosives/Monthly Purchase Limit dated : 04/07/2024

Ad-teor & ygiE & fo v
Space for Endorsement of Renewal
ety = — 5 : " %BTT&rfy‘aﬂ—‘;t p
i nature of licensing authority and stam
Dat o Reneval DueofBipiy Swsweofleiguiboiyedsamp -
e o SN -1 L s o Y =
21/04/2023 31/03/2028

ST Sara) : Rentes! @) waa G & gar a1 geT gEuan Rft ¥ e ik i sy g

S@m Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law,

isi i ical signature. Applicant may take printout for
- tem generated document does not require physica
Note :- This is system g e P

Digitally signed by Rajesh Kumnar Singh Chauhan
Reason: Licence No. * EICC/IMP22/752
Location:Nagpur [E129316]



B VIIL| Set VILD)

& >
; : ﬁﬂﬁhﬂﬁaﬁn.zms.aaﬂwﬁﬁwﬁrﬁm}f&uﬂmmiﬁmﬁtﬁmmmtummﬁm A 1 Reptes Prdrs o1 vpes
- ﬁn‘}hﬁa?|

Friae sgrT wer e A ard a9y W, ecomp2msani29316) T

v The following are the conditions of licence number E/CC/MP/22/752(E129316) to possess for sale or use, explosives of Class 1,2,3, 4, 5, 6 and 7 in a magazine

in Form LE-3 (articles 3(b) to (¢) ) granted by Chlef controller of Explosives or Controller of Explosives.

1. 9fveR o it oft vy frptess @9t wmn g dvg W @ sifire e gt |
The uantil%';ol:emplosives on the premises at any one time shall not exceed the licensable capacity.
z,ﬁm%zaﬁ VR F R e 81 Al ATl sl i mmﬁﬁmuﬂ%ﬁ% e g &g T g

The magazine used for storage of explosives shall maintain safety distance specified in Schedule 111 and ac to the |

3. BTl 1 o ol R &, S 5 S A RAEE 8, 78 T & g 3N 29 7@ Wi @ W S a1 S a1 Uil & 7@ 7 & R
&l fopar Sme; 3 el | A B ted with the

The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or imy
keeping of such explosives.

4_ﬂﬁﬂﬁ@ﬂﬁﬂmmmﬁaﬁaﬁaﬂwﬂ$mﬁﬂmﬁﬂﬂiﬂﬂbﬁ?ﬁﬁmmi
ie opening ages and the weighing and packing of explosives shall not be carried on in the magazine.
e

s.armard afle avi & fRvples!

iaﬁ{nmﬁﬁmagmmeﬁﬁa&mﬂ:gmﬁmm,mmmﬁmmﬁ%%mﬁﬁﬁwﬂmmamméﬁam

faeme fordlt arm foepies o 7 08 g - )
:Frﬁ%;c'&rm.arfsﬁ@m%ﬁzﬁaﬁ.aﬁamwﬁamﬁaﬁmﬂ@mmﬂeﬁ?aﬁamﬁmmm

%ﬂ‘:ﬂﬁ.fx’ﬁﬁaﬂﬁ iteT a1 ST T 2, U g & ATy fa et e e 0T RITaHT 3 @ o Wl € |

(aarfomsﬁsﬁmmﬂmmmmmm

& ol e UL if they arc separated from cach other by an

Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only i
intervening partition of such substance or character, or by such intervening space, as will effectually prevent explosion or
other; Provided that— T . .
(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Cla?s 6 Division land detonating fuses belonging to
Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with cach other without any intervening partition or space ;

(e) Detonators belonging to Class 6 Division 3 shall be kept separately.

f) Gun powder belonging to Class | shall be ke; arately.
e e & etz 21 7% Al 1 e @ ad e o) % e R SFgaTeet et @t fad i a Ao el e

3 (=g

fire in the one communicating with the

«

S . ,
Explosives of Class 3 (nitro compound) shall not be kept in the magazine afler the expiration of onc year from the date of their manufacture except with the

cial sanction of licensing authority. "
s (e ) B ey o, i RPvor o e e e e e 3 o e g i o R e et 3 5w

3 (TIeg
o e el 2 del _ i
(i)qu?@ﬁa’;éa‘rﬁmﬁﬂwmwmﬁuﬁaﬁﬁmmﬂmmmmmmﬁﬁﬂfn@?mm

araft zfefa @ e &) 3R U WU & R S ORy TR AR BT $ S OY WERd S |
ui)awﬂéﬁaﬁzzﬁmqaa'waﬂzmmﬁ%wmﬁmmmﬁwmmﬁmﬂzﬂm%ﬁmaﬁ%ﬁ?mﬁ%%m
ﬁfmﬁwifwaﬂ?rﬁ?wﬁé?wgaaﬂiﬁmm%ﬁWmmﬁmwﬁﬁm%w%m@mwmmﬁg@

o

foreizes o fapie s faoae e Y | _ _
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the
special sanction of the Controller of Explosives. .

od covered by the sanction shall be obtained from the Controller of Explosives at

(i) When such sanction has been given, a written certificate showing the peri

each inspection, and shall be kept by the licensee and produced on demand. . . R .
(ii) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or liquid nitro-glycerin or

liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its

disposal as the Chief Controller or Controller of Explosives may issue. )
,W%Mwmmmﬁ_maﬁwwwﬁﬂmwmmmmmﬁﬂwmﬁammﬁa%mmf&s
e 7 el w2 o1 ST & Or WU AT o 9 | Ay el 39, Deth ok R wurenen fire ¥ ged ol 1% T@ 9 aun T favmles,
N 9 R GRS T F I € e 8, §6 arad e graur avd arorit R ai S wie wiee o e - 0 el dle 9T e & e e & e
YR @ el 39 9 1 ag I U e e F aret ) g R @l 6 e areq) & wuw & Rvwies d i w ewies v |
The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent the exposure of any iron or
steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean; and in the case of any explosives liable to be dangerously affected by water, due precautions shall be taken to exclude water there from;
Provided that so much of this condition as relates to precautions against the exposure of any iron or stecl shall not be obligatory in a building in which no
explosive other than explosive of the [st Division 6th (Ammunition) Class is kept.

YR afd Ao &1 wle Aeptes Fas sear g R e 3 forg fafta v &1 wer o afe e sy wfe g g
T & W st sgRT uyTEd! e witem & R0 ad de & i 18 o de & e s afdd e S emue gt T8 o) g

g el v wteyor 3 g 2 i el ww o & AR el areres & R g wolt ol & forg wrured g

o g A b Ul & aifie afed s U @ Aol @ waed & ot $8 el et & adler R v Y6l R ote @ ot T gt ot st
U afd g & s & Rir e RAARRa#1 R )

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test proving unsatisfactory,
the same fees shall be payable by the licensee for each subscquent test until the lighting conductor is passed by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tesls made on a conductor during any one day :

=]

=)

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors shall not
exceed the fee prescribed in this condition for testing a single lighting conductor.

10, Y1 S IR BTl A%, IUTHT ST & TN SRT U FOA A6 1 ST Squel U 2T WAl sw 34 e we usy R s
fo S after o o), e aryar et i3 it a1 verd, Fored) Fareple €Y e § a1 ST v wweh &), fobveg 3 il & o Ot wee, R 4
ey A Rl A a1 waw vl T @ R 3 o e g1 i we A g
UG $ R 1 g 4T, S Slle 91 SR B Sqae 1 A g 8, T Rl v & ey A a1 @ e g R v Y e Tl v 2
Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or by such means, for
preventing the introduction i.nh_) danger area of the factory premises of fie, Lucifer matches or any substance or article likely to cause explosion or fire, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of firc or explosion:
Provided that so much of this condition as applics to the exclusion of iron or steel, shall not be obligatory in a building in which no explosive other than an
explogivc uf the [st Division ‘.’.f the 6th (Ammunition) Class is kept.




v

| &

11, AR 970 3R 5 .-
mmm&%ﬁ%m‘“ 1 RS, S IR 81, H T ERRpTCapt o1 ST MY S T SR ORI v, 2008 % ST TGy
TR T A BT ) o W RS [ 3R diRE THE Tt yg weAtad s |
The licensee shall keep records and accounts of all explusives in Forms 3 il T | € Rfea A B
any of the officers authorised under the Explosives Rtlillcs; QUS:J ;lnw ]:Jrrn-. RE ‘:lru.l RE-4 or RE-5, us the case may be, and exhibit the stock books a}nd records to
shall be pggnumbcred s cnever such officer may call upon him to do so. The stock books in the prescribed proforma
il SR TR 3 Gageieet et 7 ) o) 31K st Qe et et ot argert @ o P ORI
E:liii;r;g;?: :;cilit;cm‘;f;u:hs:‘ ?]Ecﬁl;:':fhzaxc:I:Imll:r;;l:ll:lelf without prior approval of the licensing authority and the licensee shall comply with any condition
:3.%?@%&9’;G@?maﬂﬁ;ﬁﬂmmm(mm@mﬁwﬁmm; | af2 Rt wrevTa e fapteas 3 wosl & g
AT TR 8 STl 8 7 SRR 3 9T @t e S WReR! @ g 3 |
Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to li
magazine becomus unfit for storage of any explosives for any reason whatsocver.
M 1 SR 57 Frasil & P 24 & u-Fro 3 & srga e fRawol wegd &3 |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4} of rule 24 of these rules,
14, TF2 T8 ) T IS SR BT & ) R ST ST SR T ST e SR et & forg g 4w |
Any encroachment of the safety distance shall be immediately o icated to the licensing authority for necessary advice and action.
lSﬂﬂ%?ﬁWﬁ?ﬁfﬂMﬁWﬁmm%éaﬁwmﬁm ﬁ,mmmﬁ%ﬁiﬂ.ﬁiﬁﬁm'
icensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.
la.ﬁmﬁﬁﬁﬁ%@wmmmﬂimﬁﬂﬁy W@qwﬁmﬁmﬂmmmmﬁﬂﬂﬂﬁm
RffRd @ 1 & e g7F feF st arwrad |
The explosive packages shall be stocked in such a way so as to allow moveme
the manufacture particulars of each package.
TfRRIE T <R g SR Rt 1 g 10 o R oif T B |
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.
w.ﬂmﬂa%aﬁle'ﬁ?xstﬂaaﬂ{nﬁaiaﬁaﬂ%wwmaﬁ&mwmmqﬁwﬁaﬁm| ‘
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.
13, PRIt 3 Wi Qe @, o T8 AT 3 e R ST X1 &Y, 3T & oo o forg atan 1w |
Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.
19. fait 1 ¥iETyE H Rt uep wa F R okl @ ot Tl 38 R Sme |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.
20, RupIea! & el daveil 1 Wiy 9t & ger Rar smem 8 1w o fRar s |
Empty packages of the explosives shall be removed at the carliest and destroyed. \
21. TR 3R HHERE! S aRER & iR ST & SR @ o arch WibaTedl § T g =y |

ncy within the premises

The licensee and the employee shall be conversant with procedure to be taken during the emergel .

22, rftesor =T SMdreTd ot et ufeer WA UR g TR 3 et 9 4 g ﬁmamﬁwgﬁ@amﬁ%%q%mmﬁﬁqﬁ
¥ gua iR Fee FRufad] &) YRy SUTeH fFaT T IR, iftrer Y U gl Her &1 e |

d cvery facility shall be afforded to the officer

Free access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer an

for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.
23. Tf% SFAFITT Ebecd o mﬂmuﬁﬂﬂ,@mmﬁmﬁwmuﬁmmmaﬂﬁm

q
ﬁmﬁnﬁaﬁmmﬁaﬁﬁ@amﬁqﬁam%aﬁﬁm%%mwmmﬁaﬁaﬂﬁm%ﬁm AT 2, SRR Rieh &1
Ry s oz faRfEs smfY & Hiax FuTer ROIE Ul it &1 & |
If the licensing authority or a Controller of Explosives informs in writing, the hol
to the licensed premises or machinery, tools or apparatus or carry out recommendations,
and so necessary for the safety of either on-sitc or off-site of the premises or persons, t

compliance within the period specified by such authority.
el & v wammﬁm@ﬁmwmmM@mw;mwmm

|
The licensee shall purcha
possession and sale from the magazine.
25, B 3{fii tafy TR Swiea B are Sffaor qere # faw R @A ¥ oy -
(@) Wi e 1 e AR AR B AR E, 125 2refl.cun) 145 St iy F. it g
(8) Sl (S U UeRE) F1 e 213 FfTa TeTE 3 Ry Suda Siearad S s @i, 1000 St @) 0% e §
The possession and sale of fire-crackers generating noise level exceeding;

a) 125 dB(AT) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;
b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = number of

crackers joined together.
ze.ﬁﬂ&u;ﬁéw&ﬁzl%gﬁmmwwaﬂWWm,WW%sg%m%ﬁwmawuﬂ%ﬁaﬁrmu@masmmﬁ

|
Accidents by fire or explosion and losses,
and local office of the licensing authority.

censing authority forthwith, if the

nt of at least one person to check the condition of all packages stored and to read

der of the licence to execute any repairs or to make any additions or alterations
which are in the opinion of such authority may pose unacceptable risk
he holder of the license shall execute the recommendations and report

24,

se authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a licensed factory or company for

shortage or theft of explosives shall be immediately reported to the nearest police station and the licensing authority

arfafraa wd / Additional Conditions :

1. WMthﬁmmﬁm EEsius ahtmﬂ:rmﬁﬁuﬁ FAT | The licensee shall not exhibit, posscss and sell fireworks of forcign origin,

Hgw e fRiweles Fdas
For Joint Chief Controller of Explosives
A, $TRT | Central Circle office, Agra

Note :- This is system generated document does not require physical signature. Applicant may take printout for

their records.

Digitally signed by Rajesh Kumar Singh Chauhan
Reason: Licence No, ; E/CC/MP/22/752
Locatlon:Nagpur [E129316)



REGIONAL LABORATORY

M.P. POLLUTION CONTROL BOARD
HIG 190-191 NEHRU NAGAR COLONY REWA (M.P.)

Ambient Air Quality Monitoring Report

Monitoring done By : R.P.Patel ,Sampler & Shri D.K.Shukia,L.A. Rewa

Date Of Monitoring :12.08.2024 ; Duration-Four houriy(10.00AM-4.00PM)

samples Analysed By : Shri R.B.Yadav,Chemist, RO M.P.P.C.B. Rewa
| 5. | Name of village | Sampling Point GPS Date of Time Parameter& Result Remark
| M2 location | Monitoring | period | limft. (ug/m3j
| sampling 3 |
I Village Harrai Apprk.10 mtrs. From 24.5473 12.08.2024 240 min. | TSPM 355.54 1.Weather was
i 1 gujran,Tah.Mauganj, | primary Crushing unit ofVi/s | 81.8355 =Ecﬁyal m3) cloudy &slight rainy |
| - Distt.Mauganj Mahalakshmi stone r,_,_ during monitoring
| . crusher) Windward i 2. Plant was
| 2. viilage Harrai Apprx.10 mtrs. From 24.5481 12.08.2024 240 min. | TSHI '\S_'—:I.O 267.62 cperational during
gujran,Tah.Maigzan], | primary Crushing unit ofifs | 81.8356 =100(pg/m3) monitoring.
| Distt.Mauganj Mahalakshmi stone i}
crusher) L d |

1. Compared with National

Qi
{R.B.Yadav)
Chemist

Junior Scign‘tist

Ambient Air guality standards as per notification 18,11.2009.




A%~ 2

REGIONAL LABORATORY
M.P. POLLUTION CONTROL BOARD

HIG 190-191 NEHRU NAGAR COLONY REWA (M.P.)
(Tel & Fax 07662-230605 ,e-mail-rorewa _pcb@rediffmail.comt)

ANALYSIS REPORT

A-Sample from - Kaduaman Dam,Village Harrai Gujran,Tah.Maugani‘Distt.Maugﬂnl (M.P.)

S.NO. 206
Bill No.

B- Description of Sample ~ Dam Water sample near Mahalakshmi Stene Crusher

C- Date of collection- 12.08.2024

Sample Collected by:D.K.Shukia,LA.Rewa

D-Date of receive - 13.08.2024
E-Date of analysis - 13.08.2024
rﬂ_]_lharactensucls Unft Result No ChaW'W——W
Temp. T 795 7| Suphate @5 S04 | L
Rppearance Turbid 78, | Tolal AWT@T——_—_W
3. | Colour CWuddy | 79. | Total Hardness (as CaCo) mg/! 580 |
Odour eSO —| Coloufess [ 20, | Calcum Fardness | _rn'ﬁﬂ______-L____-___-
No.
ﬁ: pH pHURK | 7.12 77| WMagnesium Hardness -WJ'__——_
5. | Tubidly ppr/NTU | 30 77| Fluonde (@s F) L
7. [ Specific Conductivity ms/cm 181.0 73, | Dissolved Oxygen mg/l 55 |
§. | Total Solids mglt | 169.0 74| Biochemical Oxygen Demand mght — |
r (3days at27C)

Dissolved Solids mgh 1160 75 Chemical Oxygen Demand mgit 96 |

70, | Suspended Solids mg/t 530 Offand Grease mag/f -

77, | Ammonical Nitrogen mgl - 77. | Residual Chiorine mgl -

“»[ 77| Nifrale Nitrogen mgh - 78, | Total Cofiform MPNADOML | -

3Tt Nirogen gl - 79| Fecal Colform WPN/TO0NT | -

14, | Phosphate (@s P) mglt - 30, | Sodium mgh -

15. | Chioride (as Ul) mg/l 12.82 31. | Potassium mg/l -

76T Tolal Kjeldarr Nitrogen | mgl e 37 [ Any Other Test = Z

T, Trdicates That value exceed the permissible limits.

2. Compared with M.P.P.C.B. Standard.

(i) Standard prescribed by M.P.P.C.B in Gazette notification dated 25.03.1988.
\ AT 18-2296-1982 Class- ,A.B,C.D (Tolerance limit for inland surface water subject to pollution).

(iii) 1S-10500 [Drinking Water Specification]
3. Rernark / Comments :-
4.Sample Analysed by—R.B.Yadav,Chemist

Report Prepared by- Chemist

Jr.S

ntist
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REGIONAL LABORATORY
M.P. POLLUTION CONTROL BOARD

HIG 190-191 NEHRU NAGAR COLONY REWA
(Tel & Fax 07662230605 .e—rnail-rorewa_pch@redifﬁnai!.cghrﬂljpl)

ANALYSIS REPORT

A-Sample from - M/s Mahalakshmi Stone Crusher,Village-Harrai Gujran,Tah.& Distt. Mauganj §.NO. 207
Bill No.
B- Description of Sample — Tube well water sample within Stone Crushing unit premises, Mauganj
C- Date of collection- 12.08.2024 Sample Collected by: D.K.Shukla,LA Rewa
D-Date of receive - 13.08.2024
E-Date of analysis - 13.08.2024

S.N [ Characteristicls Unit Result No | Characteristics Unit Resuit_'tl
o«
}—!.7 Temp. T 780 17| Sulphate (as 504) g/ —
| 7. | Appearance Clear T8, | Total Alkalinity (CaCo3) mg/l 80.0
3. | Colour Colourless | 19. | Tolal Hardness (as CaCoJ) m T98.0
Odour Threshold | Odouriess | 20. | Calcium Hardness mg/l -
No.
5. | pH pH Unit 714 77, | Magnesium Haraness mgll -
B Turbidily ppm/NTU | 02.0 72. | Fluoride (as F) | mafl -
7 Specific Conductivily mslcm 1226.0 73. | Dissolved Oxygen mgh -
8. | Total Solids mgll 10980 74| Biochemical Oxygen Demand | mg/l
(3days at27C)
[ Dissolved Solids mg/l 1086. 75, | Chemical Oxygen Demand mo/l 7.68
0. | Suspended Solids mgh 2.0 76, | Oland Grease mght =
Y (1| Ammonical Nirogen | ml - 37 [ Residual Chiorine gl 2
7. | Nitrafe Nitrogen mgfl - .| Total Coliform MPN/TOOML | -
13 rite n mght - 79, | Fecal Coliform MPNADOML | -
14| Phosphale (as F) mgll - 30, | Sodium’ mafl =
5. | Chioride {as Cl} mglt 25.33 31, | Potassium mg/t e
16, | Total Kjeldahl Nitrogen magll = 32 | Any Offer Test z z
L1 Idicatas that value exceed the permissible fimits.

2 pared with M.P.P.C.B. Standard.

i) Standard prescribed by M.P.P.C.B in Gazetie notification dated 25.03.1988.

(ii) 15-2296-1982 Class- ,A.B,C,D (Tolerance limit for inland surface water subject to pollution).
At 1S-10500 [Drinking Water Specification}

3. Remark / Comments -

4 Sample Analysed by—R.B.Yadav,Chemist

A
Report Prepared by- Chemist .Jr.Sc/ientist Laborat nc\grge
R UAROVRAP SRt
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e = 1 - ‘ I.'. e '9 7 :
g2 W 0 GPS Map Camera!

, Harraigujran, Madhya Pradesh, India
GRVP+C83, Harraigujran, Madhya Pradesh 486333, India

¢ Lat 24.543698°

&% Long 81.834636°

IR _
Latitude: 24.548049
Longitude: 81,835405
Elevation' 355.26+5m
Accuracy: 5.2 m ;
Time: 12-08-2024 1459 =
Note: Mahalaxmi Stone Crushies =4




Longitude: 81.835402
Elevation; 355.39¢3m
Accuracy: 7.6m -
Time: 12:08:2024 1458 1=

Note: Mahalaxmi Stone Crughér
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AL T
Latitude: 24.548058
[Longifude: 81.835415

Elevation: 355.85t4m A AEA
; 45m. -
Fime:-&oe«zmu;m > -

Note: Mahalaxmi Stone CrulSher ",

Sk -Q‘h
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|Latitude: 24,54802

Longitude: 81.835 :
Elevation: 358.68+5m ™
Accuracy: 5.3 m -
Time: 12-08-2024 14:55

‘Note: Mahalaxmi Stone Crusher
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